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18,9.02 . Four weeks time was granted to t;
. respondent on the prayer of Mr.J.L.Sarkar
~learned Railway Standing counsel. No
written statement so far filed. Again
prayer has been made on behalf of Mr.S,
Sarma for some time to file written
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7.2.2003 ; Mr. S.Sengupta, learnéd standlng
counsel for the Rajlway stated that
ﬁe is £iling written statement in course
of the day. The applicant may file
- rejoinder, if any, within two weeks
from today. List the matter for hearing
on 21.3.2003, fgf
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IN THE GAUHATI HIGH COURT ) 0\

. (High Court of Assam, Nagaland, Meghalaya, Mampur Trnpum.
Mizoram & Arunachal Pradesh)

CIVIL APPELLATE SIDE

Apb_e 1 f;bm W/O(C )

No.
Civ/l Rle
Uz’ﬂ,‘tGW OS; (y;;(fxa gorj- Appellant
“Petitioner
Versus _
%m Koo i ch. K
Respondent
Opposite Party
fo Appellam [\/]\( S Canwa
0 Ld
Petitioner M7 < . K. Das - [J_
Ms. R, Deyi — RAvecales
Respondent
For —
Opposite Party
Noting by Officcr or Scria Datc Office notcs, reports, orders or proceedings
Advocate No. with signaturc
l 2 3 4
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Serial Date

No.

Noting by Officer or
Advocale

Office notes, reports, orders or proceedings
with signature

].4 2 3 4

W.P.(C) No.9818/2003

: BEFORE
~ THE HON|{BLE MR|. JUSTICE D. BISWAS
THE HON’BLE SMT.|JUSTICE A. HAZARIKA

12/12/2006

Hdard My. S. Sarmna, learned counsel for the

petitiongr. None appeprs for the respondents

despite gervice|of notice

This petition is directed against the order
dated 8" Auglst, 2008 passed by the learned

Central Administrative Tribunal, Guwahati Bench,

a— C e ae

Guwahaf

responds
‘(:Jlerk on
’ departm;

1 in OJA. No0.221/2002 directing the writ

petitiondr to ¢onsider [the case of the private
| nts for prombtion to the post of Senior
the bakis of thdir service records sans the

bntal wWritten tept w.e.f. 17.4.2000 i.e. the

date when the¢ir immediate Jjunior Sri Subhas

Chandra

Mr
Rules pn

appointmn

requiremnient of

with by
the Junig
- promoted
beca};se
examinat]
entitled t

successfy

lent  tg

Sarkar was promoted.

Sarmi submitted that the Departmental
ovide %or written test for selection and
Ath-e post of Senior Clerk. The
the Rules could not be dispensed

the learned Tribunal on the ground that

r Clerk Shri S
before the
Qf his

1l in the written

bhas Chandra Sarkar was
private respondents as
performpnce in the written test
ion. The private respondents would be
0 promotion only when they come out

test examination.

\GP High Court-8/01-80,001021-8-20101
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Cpnsidering abovie submission, we dispose of
this writ petition modifying the order of the
learned Tribupal to the effect that the petitioners
shall donsider the case of the private respondents
as well as other similarly situated Junior Clerks
for consideratfon of their case for promotion to the
post of] Senior Clerk strictly in accordance with
the seryvice ryles withput dispensing with any of

its requirements.

NbDp costs.
sd/- A. Hazarika. 83/~ D. Biswas.
JUDGE, JUDGE,
\/
Memo No HC.XXI. 1217-2%5

/R.M, Dta, 27/72/0(
Copy forwarded for information and necessary action tos-

1. The Union of India,represented by the General Manager N.F. Railway,
Maligaon Guwahati-1l, '

2, The General Manager (Construction) N,F. Railways,Maligaon,
Guwahati-11,

3. The Chief Personal Officer N,F, Railway,Maligaon,Guwahati=-11.

4, The Chief Engineer-II{Construction) N.F, Railway,Maligaon,
Guwahati-11, .

5. The Controller of Stores(Construction) N.F, Railway,Maligaon,
Guwahati-11,

6. The Controller of Stores N,F, Railway,Maligaon, Guwahati-11,

7..The Deputy Chief Personnel Officer(Construction) N.F. Railway,
Maligaon,Guwahati~11,

8. The District Controller of Stores N.F. Railway, (New Bongaigaon)
Dist.Bongaigaon, (Assam) . .

9, e Deputy Registrar,Central Administrative Tribunal,Guwahati
Bench,Rajgarh Road,Bhangagarh,Guwahati~- 781005.He is requested
to ackncwledge the receipt of the following records,.This has a
reference to his letter No, CAT/GHY/68/2001/168 Date 01.03.2004.

Enclo:s -

"1, O.A., 221/02 with
Orginal Judgement Part A.

2. M.P, 27/03 . Part A.

Total - 2 files.

By order

QA//

Asstt.Registrar(Judl.)
Gauhati High Court,Guwahati,.
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CENTRAL ADMINISTRATIVE TRIBUNAL
" GUWAHATI BENCH

O.A./R.A.No. 1::1221 of 2002,

' DATE OF DECIsION 8.8.2003.

| . ISri Kartik CheKarmakar & . anothers, .., ... .0 0cveveees APPLICANT(S).

;¥€:K=K:B;§w§§.0'00..0o"..'OOA.'Q.QIOIOOQO..lh.v‘...O..ADvocAtl‘E FOR TI-E
APPLICANT(S). -

~VERSUS-

.i\.WiQn.Qf.IQQia.&oQ;hetgi..........'_....‘.......,,,,,,RESPONDENT(S)

.:MEQSGSmgllpbar 'Raj'lmy .St,a]m m],p senasesen s ADVOCATE FOR TI'{E:"'
| | | RESPONDENT(S) .

THE HON'BLE MR. JUSTICE D.N.CHOWDHURY, VICE CHAIRMAN.

THE HON'BLE MR. N.D.DAYAL, ADMINISTRATIVE MEMBER.

1. Whether Reporters of local papers may be allowed to see the
i judgmeht ? o
2 To be referred to the Reporter or not? i
; ‘ ’
3. Whethetr their Lordships wish to see the falr copy of the
Judgme;rit ?

4,  Whether the judgment is to be circulated to the other Benches 7'

| Judgment delivered by Hon'ble Mumimx Vice-Chairman.
' '

”/\/\/,/
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI ?ENCH.

Original Application No.221 of 2002.

Date of Order s This the 8th Day of August, 2003.

THE HON'BLE MR JUSTICE D.N.CHOWDHURY, VICE CHAIRMAN.

.THE HON‘'BLE MR N.D.DAYAL, ADMINISTRATIVE MEMBER.

1.

B

2.

Sri Karkik Chandra Karmakar

S/o Late Jagadish Karmakar, working as adhoc Senior
Clerk under Cohatroller of Stores (Con.)
N.F.Railway, Maligaon

Guwahati- 781 011.

Sri Baba Kanta Das

S/o Late Sarbeswar Das

Working as adhoc Senior Clerk under

Controller of Stores (Con.)

N.F.Railway, Maligaon

Guwahati"781 011. e o o o ApplicantS.

By Advocate Mr.Kanti Kumar Biswas.

1.

2.

3.

4.

6.

7.

8.

- Versus =

Union of India
Representing by the General Manager,
N.F.Railway, Maligaon, Guwahati=781 01l11.

The General Manager (Construction)
N.F.Railwgy, Maligaon , Guwahati-781 011.

The Chief personnel Officer
N.F.Railway, Maligaon
Guwahati-781011.

The Chief Engineer-II (Construction)
N.F.Railway, Maligaon
Guwahati-781011.

The Controller of Stores (Construction)
N.F.Railway, Maligaon
Guwahati- 781 0O11.

The Controller of Stores
N.F.Railways Maligaon
Buwahati=781011.

The Deputy Chief personnel Officer (CoOnstruction)
N.F.Railway, Maligaon, Guwahati-781011.

District Controller of Stores, N.F.Railway
New Bongaigaon, P.0: New Bongaigaon
Dist; Bongaigaon, Assam.

Sri Sisir Das, (SC) Head Clerk working under
Distrdiet Controller of Stores, N.F.Railway
P.O: New Bongaigaon, Dist:; Bongaigaon
Assam.

\ ~10.Sri subhas Ch.Sarkar, Senior Clerk working under
\b/,s,/’v/ District Controllger of Stores, N.F.Railway

. 11

P.O; New Bongaigaon, Bist: Bongaipgaon

Assam.

.Jay Karan, Seniobr Clerk working under District Controller
of Stores, N.F.Railway, P.0O: New Bongaigaon

Dist:Bongaigacn, Assam. Contd./2
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12. Smt. Kiranbala Roy, Senior Clerk workind under Distrdct
Controller of !Stores, N.F.Railway, P.O: New Bongaigaon
Dist:; Bongaigaon, Assam.

13. Sri S.pP.Banerjee, Senior Clerk working under
' District Controller of Stores, N.F.Railway
P.O: New Bongaigaon, Dists: Bongaigaon
Assam.

l4. Sri V.K.Chaudhury, Senior Clerk working under District
Controller of Stores, N.F.Railway
P.O: New Bnngaigaon, Dist: Bongaigaon
Assam.

15. Sri Ram Naresh Roy, Senior Clerk
Working under District Controller of Stores
N.BRailway, P.0O: New Bongaingaon
Dist; Bongaingaon, Assage.

16. Sri Subatra Dey, Senior Clerk
Working under District Controller of Stores
N.F.Railway, P.O: New Bongaipigaon
Dist: Bongaigacn, Assam.

17. sri p.R.Bhowmik, Senior Clerk working
under District Controller of Stores
N.F.Railway, P.0O: New Bongaigaon
Dist: Bongaigaon, Assam.

18. sri Ramandra Ch.Wary, Senior Clerk
working under District Controller of Store
N.F.Railway, P.O: New Bongaigaon
Pist: Bongaigaon, Assame. e ¢ « o Respondents,

By Mr.S.Sengupta, Railway Standing Counsel.

CHOWDHURY J.(V.C,.)

Career advancement by way of promotion is the key

issue raised in this O.A. in this circumstances set out belows=

1. The applicants are two‘in number who are working

as adhoc Senior Clerk. The applicant Nos.l & 2 were appointed

as Junior Clerk on 27.12.1990 and 07.01.1991 respectively and
posted under Controller of Stores (Construction), N.F.Railway,
Maligaon. According to the applicants, though they were appointed
in 1990 and 1991, they were not brought in the seniority list
although under the norms fixation of paper lien of Ministerial
staff of DCS Constiruction Office were to be made of paper

lien in the Cpen Line. But same was not done and instead persons

even juniors to them were promoted. Finally the fixation was mc.fe

Ccontd,./3
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by order dated 25/28.2.2000 and applicant's No.l date of
appointment was shown as 27.12.1890 and applicant®s No2. as

27.1.1991 indicating their paper lien fixed under BCOS/NBQ.

There was delay in casting seniority. In the meantime, juniors

were promoted. Finally the applicants were askedfto sit for
the suitability tesﬁ but they were not consideredzzor promotion
instead juniors were allowed to march = over. Hence this appli-
cation assailing the legitimacy of the action of the respondents
as arbitrary.

2. The respondents submitted its written statement
denying and disputing the claims of the applicants. In the
written stétement. the respondehts stated that the General
Manager Personnel, Maligacn fixed the paper lien of the appli-
cants in the Junior Grade Clerk vide order dated 25.28.2.2000.
As per the guidelines dated 16.5.1990 they were placed at the
bottom of the seniority list of Junior Clerk published on
1.4.2000. ¢Cn consideratioh of their appeal and also in accor-
dance with the instruction of General Manager personnel, Mali-
gaon dated 15/16.10.2001, the seniority list was recast and

as per normal rules of seniority they were placed at the appro-
priate place. In the meantime on 17.4.2000 prior to the issue
of the recast seniority list Sarbashri Subhas Chandra Sarkar
ans some 6ther staff (S1.Nos.3 to 11 in the recast seniority
list of Junior Clerk as on 1.4.2000) were promoted to the post
of Senior Clerk whose names figured as junior to the applicants
in the Junior Clerks recast seniority list. The Railway autho-
rity decided to hold a suitability written test for £illing

up 7 nos. of post of Senior Clerk and the applicants were ad-
vised to attend the suitability test on the date fixed. By the
said communication they were also informed that if they qualify
themselveé in the suitability test, they would get proforma
fixation etc. as per rules in respect of their juniors already
promoted to the post of Senior Clerk. The applicants remained
absent in the said test on 8.7.2002 and appeared in the absentee

which was held on 22.7.2002. But in the absentee selection

Contd.,./4
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they could not come out successful and thuf found not suitable
in the test. In the written statement, the respondents also
asserted that the provisional seniorty list was dated 26.4.
2000 and the next corrected seniority list was published on
22452002 and the temporary promotion order of Junior Clerks
(respondent nos.9 to 18) to the post of Senior Clerks was
issued on 7.4.2000 on the basis of suitability test. After
recasting of seniority list of Junior Clerki, the applicants
were clearly shown as senior to reSpondent:nos. 9 to 18 of
this application and a suitability test for the applicants
was also arranged on 8.7.2002. The respondents reiterated
that promotion to the pcst of Senior Clerk etc.qnnleZgiyen
only after the &téff qualified in the written test held for
adjudging suitability of a staff for such post and the appli-
cants could not qualify in such test and as such question of
: In the rejoinder
their promotion as Senior Clerk did not arise./the applicants
also referred to the empanelment of four junior officials
for promotion to the post of Senior ¢1e:kuon the basis of
suitability test. The applicants also referred to their appeal
for review of the result of the suitakility written test held
on 22.7.2002 and expre@sed grievance that their answer papers
were not properly evaluated and marks were alloted to them
with preconceived mind. The respondents also submitted their
reply to the rejoinder filed by the applicants denying the
assertion of any improilety, illegality in holding the suita-
bility test.
3. We have heard Mr.K.K.Biswas, learned counsel for

the applicants and also Mr.S.Sengupta, learned Standing

counsel appearing on behalf of the Railway authority at lengthe.

4. The seniority of the applicants as Junior Clerk

is not disputed. admittedly, there wgs obvious delay in
fixation of paper lien of Ministerial staff of COS and Const=-
ruction Office in the COpen Line. It was only by order dated
25/2842.2000 the applicants alongwith two others Senior Clerks

Contd./5
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were assigned their paper lien in the Open Line in the Store
Department under DCOS/NBQ & DCOS/NJP respectively. The commu-
nication also indicated that as per percentage distkibution
of Consﬁfuction reserve post distributed Divisionwise in order
of seniority for the purpose of their further advancement in
future and to be placed in the seniority list eta. Azcordingly,
paper lien of these two applicants were fixed and their date
of appointments were shown as 27.12.1990 and 27.1.1991 regpec-
tively. The concerned authoritjes were directed to take nece-
ssary action and intimate to the Office. In view of the afore-
said order the respondents ought to have recasé their senior-

ity right in time. The appointments of the applicants were

. made against post meant for N.FRailway Zonal Railway system
- a8 a whole and not only construction organisation. Their

; seniority was to be regulated from their date of appointment
: after successful completion of their twaining. Instead in the
E’provisional seniority list dated 26.4.2000 the seniority of
‘§these applicants were shown in the list of Juhior Clerk(G)
‘:at Sl.Nos.19 & 20 i.e. at the bottom of the list in which

the others above them were junior. Number of representations

~were made by the applicants for correct fixation of seniority
[and consequdnt promoticnal benefits. In the provisional list

fas on 1.4.2002 the applicants were shown at the bottom of the

|
.1ist. In this list (Annexure~B) the names of the first nine
l

persons mentioned in the list dated 26.4.2000 did not appear.
|

As alluded, the applicants alongwith five others immediately

‘below them in the.list at Annexure-B of this application
1were asked to appear in the written suitability test for pro=-

motion £o the post of Senior Clerk(G) fixed on 8.7.2002 vide
The syllabus for the test was released on 5.6.2002.
letter dated 19.6.2002./The applicants made appeal on 18.6.2002

for correcting their seniority position before holding the
i‘%suitability test, The' - rectification of their seniority was

}o.be;made over 8ri Subhas Chandra Sarkar who was listed at

Contd./6
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Sl.No.l in the provisional seniority list at, Anmexure-A. at
para 4.21 of the application it was pleaded that the 2nd
applicant Sri Naba Kanta Das belonged to the Scheduled Caste
(SC) community and he was appointed against SC quota, but he
was wecongly shown in the provisional seniority list as UR
instead of UR thereby he was ignored from the benefits of
reservation in promotion. It is noticed from Annexure-H of
the application i.e. letter dated 15.2.2000 asking ﬁhe appli-
gant No.2 to attend suitability test before appointment that
againsﬁ his name the words SC were written in brackets.
5. ' From the pleadings as w@dll as the arguments made
on behalf of the Railway it was sought to impress us that
holdihg of suitability test was a deliberate decision of the
Railway authority and the same was made essential for giving
praomotion from Junior Clerk to Senior Clerk. A letter from
Senior Materials Manager, N.F.Railway, New Bongaigaon dated
2.8.200; was produced before us by Mr.S.Sengupta, learned
Railway Standing counsel who informed that promotion to the
post of Senior Clerk from Junior Clerk was “always based on -

departmental written test and not meredy,on the record of

service. The said communication also confirmed that the mini-

| mum'qualifxing;mgrkg in suitability test for non-selection

post was 50%. The Railway authority in reply to the re joinder

filed by the applicants at Annexure-5 made a summerised statew

- ment of the marks secured by the different candidates/staff:in thes

written suitability test for promotion to the post of Senior
Clerk(G) under DCOS/NFR/NBQ in défferent years. The list cont-
ained the hémes of sixteen candidates and save and except the
two applicants all were shown to have passed. A written sest
was said to be held on 16.9.1996 in which Sri Sisir Das(sc)
was found suitable. His mark was shown as 72. The respondent
Nos.10 to 1;2;ere also all juniors to the applicants, promoted

in April, .2000 were’found to be suitable in the suitability

Contd./7
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test held on 7.4.2000. The minimum mark 60 was scored

by respondent No. 17. The respondent Nos. 10, 13, 15 &

16 all scored 61 marks. The respondent Nos. 11, 12 &

18 each scored 62 marks. The respondent No. 14 was
shown to have scoréd 70 marks. It may also be mentioned
that the applicants were deprived fram consideration
his promotion when the respondent Nos. 10 to 18 were
promoted though admittedly, they were juniors to them.
Proper assessment of these applicants in the Cpen Line
were méde on 25/28.2.2000. No justifiable reason was
given as to the delay in the fixation of seniority

list assigning the correct seniority position of these
applicant. No reasons were also assigned as to why the
applicants could not be considered for promotion when the
authority considered the case of the respondent Nos.
10 to 18 for promotion in April, 2000. By that time
there was recasting of the seniority and the applicants'
names were above respondent Nos. 10 to 18. NO reason
not to speak any good reason was assigned as to why
the applicants could not be considered for premotion
alongwith the respondent Nos. 10 to 18 admittedly Juniors
to the applicants. Interestingly all those aforementioned
persons cleared and secured from 60 to 70 marks. Fix-
ation of peper 1lien of Ministerial staff of cos/
Construction's saff in the Open Line of Stores
Department vide General Manager (P), N. F. Railway,
Maligaon ordee dated 25/28.2.2000 was seriously
resented. The record submitted before€ us showed

that the N. Fe.:Railway Mazdoor uUnion, New Bongaigaon
Branch strongly resented in the 4induction of the
applicants vide communication dated 26.5.2000 to the

General Manager (P), N. F. Railway, Maligaon indicating

contd./8
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the resentments of the staff of the NBQ depot.
According to the staff and union at NBQ, these two
applicants were appointed on compassionate ground
and therefore their seniority was to be merged with
the division/HQ of Maligaon not with other division.
The District Controller of Stores, N. F. Railway,
New Bongaigaon, the concerned authority, instead of
acting in consonance of direction of General Manager
(P), N. F. Railway, Maligaon indicating as to the
reaction of the staff of NBQ Stores depot as it
reveals from the communication Nos. ES/26/NBQ dated
29.5.2000, ES/26/NBQ/DCOS dated 9.6.2000 and ES/26/NBQ
dated 13.9.2000.

6. Materials on record clearly indicated that
the seniority position of the applicanté above the
respondents Nos. 9 to 18. The applicants' case for
promotion were unattended for 1long. On the other
hand, their juniors were promoted in 1996 and in
April, 2000. It was sought to be rectified in the year
2002 and accordingly respondents conducted suitability
test. These two applicants could not qualify in the
suitability test when they were called for selection
in 2002.

7. It is not in dispute that the post of
Senior Clerk (G) is a non selection post. Yet a
Selection is made by a written suitability test,
If a senior person secures. less than qualifying
marks he or she would be 1liable to forfeit
promotion and become junior. The seniority 1list in
grade of Junior Clerk is cast on the basis of

length of service in Grade - C. This would appear

Cond./9
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to be of no value in the facts of the test based on same
questions on General English, General Knowledge and
others on the sphere of work. Result of the written test
no matter how objectively designed and evaluated cannot
be expected to be entirely free of a subjective element
which is a natural cocomitant of any examination exercise.
That many years of service could be washed out because

of a single such test is a matter for the Railwagy
authorities to consider. We feel that such a test oper-

ates harshly on the senior employees.

8. Keeping in view all aspects of the case

and the facts and circumstantes brought out before

us we find that the provisional seniority 1list of
Jinior Clerk (G) dated 24.6.2000 at Annexure—A‘of the
application had been issued without reliable basis

for doing so as also admitted by the respondents. at

the same time admittedly promotion to the private res-
pondents was given without recasting the senicrity
list correctly. In fact the applicants have rightly
gquestioned as to why they could not be called
alongwith respondent Nos. 9 to 18 for the suitability
test for promotion to the level of Senior Clerk

by recasting the seniprity list correctly when such

a call was 4issued on 17.6.2000 and for that matter
even in 1996. It 1is difficult to appreciate that

the respondents required a specific direction f£from

the General Manager, N. F. Railway £for £following the
prescribed rules in this matter. As a consequence the appli-
cants have missed out on the Qpbortunity at the appropriate
time for furthering their promotional,prOSpects in the normal

course. Again it is not disputed that the SC status of the
second applicant Sri Naba Kanta Das has not been taken into
consideration in the matter of promotion and as such benefit
that may have been due to him need also to be extended.

Contd 0/10
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We have given our anxious consdderation on the matter.
’

& Materials clearly indicate that justice was denied to the

applicants. Delay in fixation of their seniorityvin right time
seriously prejudiced their case. The prejudice against these
applicants in the Open Line is clearly discernible. as alluded,
the post of Senior Clerk is a: non-selection post. The appli-
cants are holding the said post on adhoc basise. The suitahili-
ty tests those were held on the basis of the written test are
alsc not very reassuring. We have also taken note of the fact
that in the answer scripts the authority did not try to
conceal the names of the candidates, instead theit names were
visible which itself indicated their'respective liens/branches.’
No effort was made to conceali the identities of the candidatés.
We have already indicated the resentment shown by the staff
and the Union from NBQ against the fixation of paper lien of
the applicants. Disclosure of the names 6£the candidates in-
stead of concealing their identity in our view was abhorrent
in the:facts situation, At any rate, the assessment exercise
is not free from subjectivity. Considering all the aspects of
the matter, we therefore hold that the passing ofer of the
applicants and not giving them the regular promotion as Senior
Clerk in the facts and circumstances of the case was not justie
fied. The reggoﬁﬁﬁhféiggesi@@@ﬁéfﬁgly directed to consdder their
case for promotion to the aforesaid post on the basis of their
sans the departmental written test
service record[pn or before 17.4.2000 i.e. date on which their
immediate junior Sri Subhas Chandra sarkar was promoted as
Senior Clerk and pass appropriate order in the light of the
observations made ahove. The respondents are directed to
complete the exercise as expeditiously as possible preferably
within a perdod of twb months from the date of réceipt of the

prdere.
The application ia allowed to the extent indicated

abcve. There shall, however, be no order as to costs.

,{/ﬁ%& c — .
( N.D.DAY ) (Lgf;j;;;;;;;;;—;§7

ADMINISTRATIVE MEMBER VICE CHAIRMAN
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I 781 011. | %

‘ | : AND 5 |
:

|IN THE CENTRAL ADMINISTRATIVE TRIBUNAL:

GUWAHATI BENCH : AT GUWAHATI

Sri Kartik Chandra Karmakar,
S/o. Late Jagadish Karmakar, working as adhoc Senior clerk under

Controller of Stores (Con.), N. F. Railway, Maligaon_, Guwabhati —

!

Sri Naba Kanta Das,
S/o. Late Sarbeswar Das, working as Adhoc Senior clerk under

Controller of Stores (Con.), N. F. Railway, Maligaon, Guwahati —

781 011.
-a-Applicants

Railway, Maligaon, Guwahati- 781 011.
2) The General Manager (Construction), N.F. Railway, Maligaon,

Guwabhati — 781 011.
3) The Chief Personnel Officer, N.F.Railway,Maligaon,Guwahati.-

781 011.
4) The Chief Engineer-II (Construction), N.F.Railway, Maligaon,

Guwahati.-781011. |
Contd...2..5) The Controller.... -

‘ Vs /LL
1) Union of India - Representing by the General Manager, N.F. ‘% |

3
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1R
‘./ N ii'
I r 1
“; 5) The Controller of Stores (Constructlon) N.F Railway, Mahgaon
h! ‘Guwahati.-781 011.

“{ 6) The Controller of Stores, N.F.Railway, Mahgaon Guwahati.-781

‘g,a,uo’l/
o-caﬁ-

—

| 011,

| |
| ’!}) The - Deputy  Chief Personnel  Officer

: 1 N.F.Railway, Maligaon, Guwahati.-781 O11.
I |
' 8) District Controller of Stores, N.F.Railway, New Bongaigaon,

(Construction), '

L

] Ml

Ll P.O: New Bongalgaon Dt: Bongaigaon, Assam.

- ' 9) Sri Sisir Das, (SC) Head Clerk working under District Controller
P.0: New Bongaigaon, Dt: Bongaigaon,

ek ar

|
‘/ of Stores, N.F. Railway,

‘J Assam.
s iflO) Sri Subhas Ch. Sarkar, Senior Clerk working under District

! | Controller of Stores, N.F. Railway, P.O: New Bongaigaon, Dt:

ch Dnchcc:e ‘.'Kcucm

! Bongaigaon, Assam.
[11) Jay Karan, Senior Clerk workmg under District Controller of

|

l

]

. Stores, N.F. Railway, P.O: New Bongaigaon, Dt: Bongaigaon, s/

}. , - . . ‘
‘3 Assam. ‘%

\d 1 12) Smt. Kiranbala Roy, Senior Clerk working under District 91
Ll r ; - Controller of Stores, N.F. Railway, P.O: New Bongaigaon, Dt:

I+ Bongaigaon, Assam.

[ I :
[ 13) Sri S.P. Banerjee, Senior Clerk working under District

Controller. of Store, N.F. Railway, P.O: New Bongaigaon, Dt:

[
[ Bongaigaon, Assam. : o
Sri V.K. Chaudhury, Senior Clerk working under District

14)

Controller of Stores, N.F. Railway, P.O: New Bongaigaon, Dt:

Contd..3...15)Sri Ram---




15) Sri Ram Naresh Roy, Senior Clerk working under District
 Controller of Stoares, N.F. Railway, P.O: New Bongaigaon, Dt:

Bongaigaon, Assam.

16)  Sri Subrata Dey, Senior Clerk working under District
Controller of Stores, N.F. Railway, P.O: New Bongaigaon, Dt:
Bongaigaon, Assam.

'17)  Sri P.R. Bhowmik, Senior Clerk under District Controller of

n}t\@es, N.F. Railway, P.O: New Bongaigaon, Dt: Bongaigaoh,

Assam.

118) Sri Ramandra Ch. Wary, Senior Clerk working under

‘| District Controller of Stores, N.F. Railway, P.O: New

Bongaigaon, Dt: Bongaigaon, Assam.

¥ : -- -- Opposite Parties

Respondents

" DETAILS OF APPLICATION:

" 1. Particulars of the orders against which the application is made :

jf a) The seniority list published and circulated under the District »
, Controller of Stores, New Bongaigaon’s No. ES/26/NBQ dated

| 26.04.2000 (Annexure A).

b) Seniority list published by District Controller of Stores, New
| Bongaigaon under No. ES/26/NBQ dated 12.04.2002 (Annexure

B). |
Contd...4...c) Notice---

(/



‘c) Notice of holding suitability test of Junior Clerk (G)M/Clerk in
| scale of Rs. 3050- 4590 for promotion to the post of senior clerk
(G) in scale of Rs. 4500-7000 issued by District Controller of

] N . .
! Stores, New Bongaigaon vide No. ES/1/NBQ dated 05.06\.2/002/

(Annexure-C).

1

'd) Notification No. ES/1/NBQ dated 19.06.2002 fixing the date of
, " suitability test of Junior Clerk (G)/M/Clerk for promotion to the
. post of senior clerk(G) scheduled to be held on 08.07.2002 issued
| by the District Controller of Stores, N.F. Railway, P.O: New

Bongaigaon, Dt: Bongaigaon, Assam (Annexure-D).

I'¢) Letter No.ES/I/NBQ dated 27-06-2002 issued by the District
i? Controller of Stores, N.F. Railway, New Bongaigaon inserting
the condition precedent that the Applicants would be eligible for
proforma fixation only if they could qualify in the suitability test

E).

2. Jurisdiction :
|
. The Applicants declare that the subject matter of the application

| s within the jurisdiction of this Hon’ble Tribunal.

l3. Limitation :-
The Applicants submit that the application has been filed with the

‘ limitation period prescribed under section 21 of the Administra-
| Contd...5...tive Tribunal---

mentioned above, otherwise they would lose seniority (Annexure- -
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tive Tribunal Act 1985.

4. Facts of the case :-

4.1 That the Applicants are the citizens of India and are
therefore entitled to the rights and privileges guaranteed to the

citizens of India under the Constitution.

4.2 That the Applicants were offered with the appointment by
the General Manager (P) N.F. Railway, Maligaon in class III
post on compassionate grounds vide No. 586E/81/1(W)/Class-
I11/3 pt. VI dated 15.02.1990 and E/227/44/41(Rectt.) pt. VII
dated 11.12.1990 and after successful suitability test appointed
as trainee office clerk in scale of Rs. 950-1500 was offered by
the Chief Personnel Officer, N.F. Railway, Maligaon vide No.
E/227/44/41/Pt-VII  dated  18.12.1990  and  586-
E/81/1(w)/Class-I/3  PtVI dated  15-02-1990  and
E/227/44/41(Rectt.) pt. VII dated 27.12.1990 and 07-01-1991

(Photocopies of the aforementioned letters are annexed as F,

F/1, G, H, I, J respectively).

4.3.That after getting the appointment the Applicants were
directed by the Chief Personnel Officer, N.F. Railway,
Maligaon for reporting to the construction organization and

were subsequently posted under the Controller of Stores

Contd...6...(Construction)----
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(Construction), N.F. Railway, Maligaon, without fixing any
lien for their service, albeit recruited against the permanent
vacancy and against the compassionate grounds posts meant
for the N.F. Railway’s zonal Railway system as a whole, and
not against any constructionlreserve post meant purely for the
construction organization. (Photocopies of The General
Manager(Cons)/ N.F. Railway/MLG’s Office order No.
284/1990 under No.E/227/Con/2pt.VI dated 27-12-1990 and
office order no. 15/1991 under No.E/227/Con/2pt.VII dated
21-01-1991 submitted as Annexures K & L respectively).

4.4, That the Chief Personnel Officer, N.F. Railway, Maligaon

vide his letter No. E/163/2© dated 09-05-91 advised all

concerned that the seniority of the staff directly recruited in

Construction Organisation through RRB and staff appointed .

and posted on compassionate ground would be determined
under normal fules regulating seniority of staff, that 1s, from
the date of their appointment / after completion of successful
training where necessary. Photo copy of the letter dated 09:-05-

1991 is annexed-as Annexure-M.

4.5. That after making streﬂuous efforts with the concerned
authorities General Manager (P), N..F. Railway, Maligaon
finally fixed the lien of the Applicants in the open line in the
concerned department under District Controller of Stores,

Contd..7...New Bongaigaon---
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New Bongaigaon and advised the District Controller of
Stores, New Bongaigaon to take necessary action in the

matter.

(Photocopy of General Manager (P), N.F. Railway,
Maligaon’s letter No. E/255/101/7(s)pt-I (loose) dated
25/28/2000 is annexed as Annexure - N respectively).

4.6 That it is really astonishing and grief to note that the
Distﬁct Controller of Stores, New Bongaigaon fixed the
seniority of the Applicants in the list published and circulated
by him under No. ES/26/NBQ dated 26.04.2000 (Annexure-
A) fixing at the bottom of the list of 18 Junior Clerks who
were appointed/promoted from group D to group C category
much later dates of the Applicants. The Applicants were
shown only one month three days length of service in their
accounts in the said seniority list of Junior Clerks published by

the District Controller of Stores, New Bongaigadn. '

4.7. That against such gross injustice, anomalies and unfair

means of the District Controller of Stores, New Bongaigaon,

the Applicants made several representations and after that
District Controller of Stores, N.F. Railway, New Bongaigaon,
partially corrected the seniority list but not corrected in toto
according to the rules of fixation of seniority and thus put the

Contd...8...private-----



private Respondents mentioned under SI. No. 9 — 18 over the
Applicants who were initially appointed in the Group III post,
that is Junior Clerk (G) prior to the appointments/ promotions
of the above mentioned Private Respondents in Group C
categorically shown in the seniority list No. ES/26/ NBQ
dated 26.04.2000 (Annexure - A).

4.8. That the Private Respondents mentioned under SI. No. 9
—18, though appointed/promoted to Group C post much later
dates than that of the Applicants, nevertheless, enjoying the
benefit of promotion in the regular pdst of Head Clerk in scale

of Rs. 5000-8000/= and Senior Clerk (G) in scale of Rs. 4500
— 7000 by way of proforma fixation.

4.9. That against this miscarriage of justice caused to the
Applicants, the Applicants made several representations for
their redressal and prayed for correct fixation of seniority and
giving the promotional benefits, but the District Controller of
Stores, New Bongaigaon, under which the lien of the
Applicants are rested, turned a deaf ear and thus the
grievances of the Applicants remained unsettled for all these

years.

4.10. That in addition to the series of representations by the
Applicants right from the publication of seniority list as on 26-
04-2000 (Annexure-A) made to the concerned authorities.

Contd...9...(Photocopies-----
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(Photocopies of some of which are submitted along with the

application under Annexures- P, Q, Q/1, R, R/1, S), the D.O |

Letter under No.SC/G/218pt.IV dated 01.02.2001 from the

level of Controller of Stores (Construction), N.F. Railway,

‘Maligaon to Chief Personnel Officer (Administration), N. F.

Railway, Maligaon (Annexure-T), and letters issued by
General Manager (P), N. F. Railway, Maligaon to District
Controller of Stores, New Bongaigaon, under No.
E/255/101/7(S) pt. I dated 16.10.2001 and 28.02.2002
(Annexures — U & O) advising the District Controller of

Stores, New Bongaigaon for rendering justice and get the

seniority of the Applicants fixed correctly as per rules by -

‘giving due importance to the length of service rendered by the

Applicants for more than 10 years were also issued at different

times.

(Photocopies of D.O. letter and letters are annexed under

annexure T, U, & N, O, respectively).

4.11. That the District Controller  of Stores, New

Bongaigaon, vide his letter No. SS/26/NBQ dated 31.10.2000 -

assured the Applicants that action was to be taken for
correction of provisional seniority list of Junior Clerks (G) as
per Instructions received from COS(P) N.F. Railway,

Maligaon.
Contd...10...(Photocopy-----

Korbk chenolca [Karmekax,

7—% 0L
%&vrcn;&‘ |



10

(Photocopy of DCOS/NBQ’s letter is enclosed as Annexure-
V.) |

4.12. That in spite of the ’categoﬁcal and specific instructions
by the General Manager (Personnel), N.F. Railway, Mal\igadn
mentioned above for fixation of correct seniority the District
Controller of Stores, New .Bongaigaon, haé not tﬁken-the
required action for mending the anomalies in regard to
assignment of the seniority of the Applicants, rather, issued
Notification for holding suitability test of Junior Clerk (G)/M/
Clerk in sceile of Rs. 3050 — 4590 for promotion to the post of
Senior Clerk (G) in scale of Rs. 4500 — 7000 vide his No.
ES/1/NBQ dated 05.06.2002 (Annexure-C) and advised the
Applicants along with the other candidates for appearing in the
said suitability test vide District Controller of Stores, New

Bongaigaon’s letter No. ES/1/NBQ dated 19.06.2002, the

written suitability test of which has been fixed on 08.07.2002

at District- Controller of Stores, New Bongaigaon office

(Annexure-D).

4.13  That immediately after getting the notification of the

District Controller of Stores, New Bdngaigaon, for holding
suitability test mentioned above, the Applicants submitted a
representation requesting District Controller of Stores, New
Bongaigaon to take proper action so as to assign the correct
seniority list before holding the proposed written examination

Contd...11...of suitability----
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of suitability test for promotion to the post of Senior Clerk

mentioned above. ;
| &3S
‘&
(Photocopies of representation are submitted as annexure Q, (

Q/1, R & R/1).

4.14  That even after submitting so much representation by
the Applicants and directions of the Administrative level
mentioned above for correct fixation of seniority list, the
District Controller of Stores, New Bongaigaon, has fixed the
date for holding the suitability test for promotion to the post of

Senior Clerk, mentioned above.

4.15  That the District Controller of Stores, N.F. Railway,
New Bongaigaon has given proforma promotion of Senior
Clerks to the private Respondents under slnos. 9 to 18
whereas the Applicants in the instant O.A. have been put

under the strict condition that their cases of proforma

promotion will only be considered in the event of their being
qualified in the proposed written examination of the suitability
test for the promotion of Senior Clerks as notified vide the
impugned notification issued by the District ~ Controller ~ of
Stores, New Bongaigaon vide this letter No.ES/1/NBQ dated
27-06-2002 (Annexure-E), only to these two Applicants or the
Applicants would lose seniority; but remained silent about

correct fixation of seniority as per Rules.This is highly

Contd...12...prejudicial
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prejudicial, unfair, unjustified and discriminating policy to the
interest of the employees working under the same employee
and guided by the same conditions and terms of the Service

Rules of the concerned system.

416  That it is humbly submitted by the Applicants that the
staff shown under Sl No. 1 and 2 of the office order
No.E/210/111/64(s)ptIV(L) dated 28-12-1992 issued by the
General Manager (P), N. F. Railway, Maligaon, and the
Private Respondents under SI. No. 9 — 18, have been given the
scale of Sr. Clerk and Head Clerk only through the means of
their proforma promotion/seniority.

(Photocopy of the order is annexed as Annexure-W).

417 That the benefit of proforma promotion/seniority
when given to the Private Respondents No. 9 — 18, who are
junior to the Applicants in respect of their length of service in
the Group C cateéory of Junior Clerk and the proforma
promotion for the persons shown in the aforementioned office
order issued by the General Manager(P), Maligaon, are
considered all right by the administration, then it fails to
understand as to how and under what circumstances this had
necessitated by the District Controller of Stores, New
Bongaigaon for holding thevsuitability test with the specific
cond.ition precedent for the Applicants for their proforma
fixation or else to lose seniority. This will create a sheer

Contd...13....discrimination. ..

Koudv“K ohondrca Kearovelcar .



13

discrimination in the administrative policy for arranging
correct fixation of seniority and promotion of the employees
working under the same administrative ambience of this zonal

railway system.

418 That a Government employee has a right to know his
seniority position in matters of his service benefits and the
Government is legally bound to publish the correct seniority
list for the benefit and well being of its employees. Unless the
correct seniority list is prepared and published the correct
position in the seniority list cannot be ascertained to verify as
to whether his seniority has been superseded by his juniors or
not. In the present case the Applicants are under quite in the
dark for the murky publication of the seniority list of junior
Clerk and for which the Applicants are being deprived of their
rightful claim of senioﬁty, promotion and other consequential

service benefits.

419 That there may be mistakes in preparing and
publishing the seniority list, may be unknowingly or willfully,
in preparing the seniority list and rﬁay not be found in
accordance with the rules, but the mistake must be corrected
as soon as it is noticed or represented by the affected persons,
according to the Railways own set of rules and the corrected

list published.
Contd....14..4.20. That for---
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420  That for the erroneous publication of the seniority list
the Railway’s codal provisions and the Board’s categorical
directions are very much candid and the violation of which are
stringent. Even then it is not known as to why the due
seniority and promotion of the Applicants are not given at the
proper place of their rightful claim even after lapse of more

than a decade’s time.

4.21. That the Applicant Sri Naba Kanta Das belongs to the
SC quota and got his appointment under the SC quota. Even
then the District Controller of Stores, New Bongaigaon has
shown him of his publication of seniority list as “UR” instead

of putting him to the quota of SC and had he been shown in

the right quota of “SC” of his case according to his

appointment, he would - have been benefited with the
promotion of Head Clerk much earlier, it is hoped, why not to

speak of the elevation of office Superintendent Grade II.

(Photocopies of the appointment letter as Annexures H, LJ
and cast certificate as Annexure-X are submitted for kind

perusal of this Hon’ble Tribunal).

4.22. That the Applicants most humbly submit that one
Application under no.O.A. 212/2002 followed by one M.P.

88/2002 have since been withdrawn with the kind permission

Contd...15...0of this---
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of this Hon’ble Tribunal to re-file vide order dated 16-07-2002

and, hence, this Application.

Grounds for Relief :

5.1. That the provisional seniority lists (Annexure A & B) do
not reflect the correct position of the seniority and length of
service of the Applicants in considering their appointment

letters (submitted under F, F/1, G, H, 1, J) and for which action

of the District Controller of Stores, New Bongaigaon, the

Applicants are deprived of for getting their correct seniority,
promotion and consequential monetary benefits for all these
years inspite of their repeated representations and the letters
issued by the Administrative Heads in respect of personnel
matters mentioned above under paras 4.4, 4.5, 4.10, 4.11 &

4.12.

5.2 That the notification for holding the suitability test for the

promotion of Sr. Clerk in scale of Rx. 4500- 7000 mentioned
above with the specific conditions precedent under para 4.12
and 4.15 without correcting the seniority position of the
Applicants is quite unfair, arbitrary and unilateral decision
duly flouting the Railway’s own set of rules and violating

Railway Board’s categorical directions.

Contd....16...5.3.That----
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5.3 That when the promotion to the Private Respondents under
S1. No. 9 — 18 and the persons mentioned under paras 4.15 and
4.16 to the posts of Head Clerk and Senior Clerks were given
simply by making the proforma promotion, then it is quite
unfair and would be derogatory and discriminating policy to
hold the suitability test of the Applicants with the conditions
precedent as mentioned in the District Controller of
Stores, New Bongaigaon letter No. ES/I/NBQ dated
19.06.2002 and 27-06-2002 (Annexures —D & E).

5.4. That the holding of the suitability test mentioned abbve
without fixing and assigning the correct position of the

seniority of the Applicants and inviting discriminating policy

~ of holding written examination of the proposed suitability test

with the conditions precedent instead of the proforma
promotion on the strength of service-seniority which the
District Controller of Stores, New Bongaigaon and the other
units of the N.F. Railway system shbwn above had done,
would be violative of the safeguards of the constitutional
provisions in respect of equal protection of laws and
Employment Rules guaranteed under Articles 14,16, 39(A)
and 309 of the Constitution of India.

5.5. That the holding of the written test of the suitability test

by the District Controller of Stores, New Bongaigaon

Contd...17...mentioned---
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mentioned above without correcting the seniority positions of
the Applicants would be the denial of Principles of Natural
Justice to the Applicants and thereby invited both “bias” and

“malafide”.

5.6. Fairness of the Administrative Justice was not observed
and the Railways own set of Rules flouted in issuing the
seniority lists, Notifications & letter mentioned under

Annexures A, B, C,D & E.

Details of Remedy Exharfted :

The Applicants declare that they have availed of all the
remedies available to them under relevant service rules
mentioned under the above annexures to the best of their

capabilities and without getting the proper relief to their

grievances they have come to this Hon’ble Tribunal for having

Justice.

Matters not previously filed or pending with any other

Codrt -

The Applicants most humbly submit that save and except

"O.ANo. 212/2002 with M.P.88/2002 which are since

withdrawn with kind permission of this Hon’ble Tribunal to |

Contd....18...re-file ---
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re-file, they have not filed any other application, writ petition
or suit regarding the matter in respect of which this application
has been made before any court or any other authority or any
! other Bench of the Tribunal nor any such application, writ
petiﬁon or suit is pending before any Tribunal or Court in

respect of the subject matter of this application.

8. Relief sought :-
| In the circumstances stated above the Applicants humbly pray

that the Lordships of this Hon’ble Tribunal may be pleased by

administering justice to issue direction and order —

a) For quashing the incorrect and discriminatia%y seniority lists,
unfair and unlawful Notifications and letter mentioned under

Annexures — A, B, C, D & E in para-1 above issued by

District Controli;r of Stores, N.F. Railway, New Bongaigaon.

b) For correct assignment of seniority in the Grade of Junior

Clerk(G) and in all subsequent grades would be available to '

| them on the basis of their correct fixation of seniority

¢) For consideration of Applicants’ suitability for promotion tp
the posts of Senior Clerks and Head Clerk by making
proforma promotion as made in the cases of the Private

Respondents under S1. No. 9 — 18 and the persons mentioned

Contd..19..in the--
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in the Annexure-W, without making any discriminating condition

precedent for fixation of seniority as is mentioned under District
Controller of Stores, N.F. Railway, New Bongaigaon’s letter

No.ES/1/NBQ dated 27-06-2002 (Annexure-E)..

d) For consequential promotional benefits with back wages from

the date of the correct fixation of seniority in the Grade of

Junior Clerk and in all subsequent Grades of promotion due as -

per the proforma promotion to be made to the Applicants like
those of the Private Respondents under SL.Nos. 9 to 18 and

two persons mentioned under Annexure-W.

e) Any other relief(s) as the Hon’ble Tribunal may deem fit and

proper. -

9. Interim Relief :

Pending finalisation of this Application your Lordships may

be pleased to pass such order as deem fit and proper.

10. Particulars of Application Fee :

Indian Postal Order No........... dated amounting to Rs. 50.00
(Fifty only) to be drawn in the Head Post Office, Guwahati is

enclosed herewith.

Contd..pg.20..10)Details---
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Details of Index;-

An Index in duplicate containing the details of the documents to
be relied upon is enclosed.

List of Annexures :-
ABCDEFGHLJLKLMNOPQ Q1,R R/,
S,T,U,V, W, X.

VYVERIFICATION
I, Sri Kartik Chandra Karmakar, S/o: Late Jagadish Karmakar

aged about 32 years, working as adhoc Senior clerk under the
Controller of Stores (Con), N. F. Railway, Maligaon and being
authorised by the other applicant named Sri Naba Kanta Das,
S/o: Late Sarbeswar Das aged about 32 years working as adhoc
Senior Clerk under the Controller of Stores (Con) , N. F.
Railway, Maligaon do hereby solemnly affirm and verify that
the contents of paragraphs 4.1 to 4.17 are the facts of the case
and true to my knowledge, information and belief and that I
have not suppressed any material facts and the paras 4.18 to
4.22 are my humble and respectful submission before this
Hon’ble Tribunal.

AND I sign this VERIFICATION on this -—---t--7oct.r-da
of July’2002.

Place: Guwahati. K@J\f}; k. C?)‘l cnheR K oreen ®44QJL%

Date: -1 e 7/(KARTIK CHANDRA KARMAKAR)
| SIGNATURE OF THE APPLICANT

To .
The Deputy Registrar,
Central Administrative Tribunal

Guwahati
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1) Sri K.C. Karmakar(UR) Working under CIS/CON/MUS.

=

fyneywre -

N.F.RLY. -

- . Office ef the
Distt, Centreller of steres,
New Bengaigaeh.

NO. ES/}/NBQ. - - Dt. 19.6.2002,

)

cos/con /IMLG.
DACOS/APDJ .

prey b
o

Subs~ Suitability Test of Jr, Clerk/G/M/Clerk "
' in scale Rs. 3050-4590/~ for premetien te the
pest Sr. Clerk(G) in scale Rs, 4500-70(1)/—

. Ref:- This effice .letter No. ES/1/NBQ dt. 5.6.2002.

L X

In reference te abeve, the date of written

t t of Sr. '
:2%%:”%&?t25583%0557;9§:§'E%:R 5 e Rogt of rz(ﬁ%ﬁﬁk(?)a%”

14,00 hrt. te be held at DOOS Office/NBQ.

Ty

“te .pp,a.u”l% st e TPy Canatdate 1o on leave) "

Sick. u.st sheuld be infermed at his leave address. Ne absentee '
Test vgg.ll be held.

‘' Name ef Cidndidates.

- ",-~-...’/ =

2) » N,K‘. Das (UR). -do-

3)'Jagav Basumatary(ST)- Werking under CDMS/NBQ.

4) w &;m Naresh Paswas(SC) w.rking under DACOS/APDJ .

5) » .&.B. Seth(UR). Werking in DCOS office/NBQ,
6) * g.K Jha(OR)~ Werking under CDMS/NBQ.
7) s.P. Balmiki(SC)  ~de-

Atteste
~ ale

e

" .
N _\J{:‘a (‘,\ ﬂr}r? ’wb’)/ DCOS/NBQ-
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Dirtu.Controller of Stores
- New Bongaigaon.
ao Date 3- 27 602“)2

~ 5 NO tBS/T/NBQ. " - o OffiCe of the .

. ? Karmakor, Sr Clerk(Adhec) under COS/COn/MLG;“:*“'

NoKo Das, : L

SUb 8- Suitability Test f()r °roClerk(G) - “ . .'
Ref 2% Ybur appeal dtn 18"6‘2002._21<¢:"‘ fe d i

I A fn reference to your . apgedl dtw 18 6.2002 it is ‘
'.g.".intimated tha if you qualify yourselves in the suitability.  :

v -Test to be held on 8, 7s024 you will: be eldgible for proforma
. 1% fixation alongwith your junior, ghri Subhas ch, Sarker who -
+ .1 ralready promotad to the post of ar.cler}(c) as per oxtent.
- ‘,ﬁrules. L

’_5”'"1 * You are therefore advised to attend the suitabilit’;gji
-é ' est to be. held on 8.7,2001,,0therwise you will lose your S
i :*seniority in the grade of 5r501erk(G)o S Lo R

«

i&PO/W/NBQ. o
for DCOS/NBQ.‘,'

’fCopy forwaroed for information 8 n/actlon ta sq R

_;,(1) cm/p/me., T R S '!
(2 COS/MLG.‘,,A/-::'"- S e
) cos/cm/mm. B
B . ARO/u/NBQL
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NoF, RATLWAY,

OFFICY OF THZ
GLNWRAL MAN&R (P),

No.5861=‘+/81/1éw)/01&85 111/3 pt S | Maliga‘on,{.%ated‘/g; ) 9(3 _

m,&__s._%___ém_/muw ®
-5/5 &'Cc *f‘&%l‘-aSk—/ Za»rn\a,tcw

Lo 1S /mn—/m«-/
| _ Sosh GaSilA | -
. @5 AN /%74) ' Sybi-Suitability test,in connection with
é;uﬁ.lalc AL appointment in Class III poet on
§B/~ ¢g,m$}¢ﬁp (};94‘“ oompassionate grounds.

....
A

_ You are hereby direoted to attend this offlce at ?“3-0 "'hré.
S on 17'25*€7G for verifioatisn of partioulars and also for appearing’ in
1 the suitnbility test (written) on JED-20 _at Z-De hrs,followed .
by viva-voce on __[F-2-GD at /‘/‘/Kn_.__hrs. in oonnection with
your app:)int"@nt to a Clage III poet on gompaesinnate grounde, Yosu chould
bring the fo{iawing dopuments al:mgwith you poei‘clvely. ‘

1. Origiml oertificate in cuppsrt of your. educatinsnal qu.qlifmatmn,
arg and othrn; testinonials..

/
!

Re Sarvi,qg and family particulars of the ex. employee in prescoribed -
proforma (enq}osed) duly oertified by the Comrallim Officer of eX, e"lpl:)yee
vith his offiae seal.
3o In th‘; oAges 'nf the dependents »f the ex. rallway employecs .vho
wore deolaraﬁ nedioally - incapaocitated for furtha scrvige - original
medigal certiiioate and a oertificate bas bteon issued ty the Rly.
. medioal autht;g-ity qertifjng that the ex.employee concerned has not been -
o medioally unf}t Ibr all post intcrns of para 5i2(1I) of qu.med*oal mAnuAL .

S o 4 The gx. e"lployae 3 s:m/daughter who applicd hingelf for appointment
. *on oanpaasior;ato grounds should also bring an application from his

gurviving i‘a{;per/mther recwestina employment on compassiosnate groundz © in
his/her i‘avou? .

) ~ b Two Qharaoter oertifiocates from two quetted Officers.

6¢ A degjaration 1ndioating that ex. employee concerned. disd/
-medioally inaapaoitated while in servioe and no other mother of hie

! ?'9’%5 sfanily was appointed on the Railway on oompassiomate grounds after. the

e P g.V"z'(ﬁm\/medioauy inoapacitation.of the ex, enplog, ae per proforma enclosed.

Ruvic s NeAY jAlan C""‘ﬁ\.!

N
S

\.‘
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NORTHEAST FRONT IER CATLVAY:

Cffice of the
Chief Personnel Off icer
(Rec ruitment Sectim)

;e

MAlizaon: Guwahati-1] .
- KU:E/227/b4 /41 (Rectt,) Prog Dated, the

| O Pl i

’

TO: Shri/Smey s \
G ¢lo- Ll - T ) Mo vaio
- Be ke | E@no iyt

Su}’}?' Temporary Appointment as Tr.0ffice Clerd: on = .
. Q\ N ?‘?‘ bay Bs, $H0/- per month in scale Fs, % 0-1500/ -
Moo Cav-d—dle vy (RP)plus usual Dearness Mlovance an admiss ihle
v oy © from time to time, :
L cmp ovmimels Wi D or SELECTION BY RAILAY RECRU ITMENT
LR (VR . K‘z\‘ BC &DD/GI_I!JM ATT. N |
PWU\} ’ OfOntooc. .
MERIT FIGURE

kg
X

P

I ~p prepared to offer you a pest in grade 2f and rate
of pay spec if'ic plus usual dearness allowance subject to your
Passirg the prescribed Medical Examination by an authorised Medical
Officer of pay of the Indian Railways and on vroduction and
satisfactory proof in Support of your age such an Matriculation
or its equiva“?ent certificate, In case of non-availabil ity of
Matriculation or its equivalent cert ificate from the University
Board the foljowing cert ificate (in original ) may be accepted
Provision a.ll’y-;; R

(a) Matriculat ion Mar Sheet (b Matriculation pdmit Card

(b) Echool Leaving certificate from the Headmaster/
Headmistress, -

2. Youp will have to undergo training for a period of three/
four months dx}jring Which time you will he given the chance to.pa::‘-s
the exaninatipn. If you fail in the examination v thin the stipu-
leted period,”yay will be discharged. During training period yu
W1ill receive y stipend of ks, $H0/~ per month plus usual dearness
Allowance app’jiic able from time o0 time,

3 Cn ‘é_sjatisfactt:ry conpletion of trainir_lg_pmzx and pass ifgf,
the prescribeg examination test you will be el igible for appoz.n.b‘-i
ment as Temparary Clerk on minimum of the scale R. % 0-1500/- (RP)

A Lo ,
Wﬁd/w......z/—)
AN
\

. L, Y 74
DS255 90/~ TNy ¢

- c. @\ R

A
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i 2 3

Tlus usual pllcvence anpl icable from time to time

o waproirimirt can be given, Appointment v {11 be temporeri in
“he fist ingtance under terms and conditions appl icable to Clans-
S1I temporsry Railvay Servants but yo) may lock forward for

~enfirmaticn in acoordance vith your seniority on fulfilent of
tae conditjons as per rules,

L, (1) On cempletion of your training if ycu get yourself selected
cor apveingment against work ing post yau will have to serve the
RaLlv Ay adpinistration for minimum of five veers if requ ‘red by
e tarinistratio: of your training of studies or conduct on
‘izcontinying your studies or be ing discharge from the course oOr o
mm refuserd to contirue or any reason not beyond your acontrol oOr

.f ycu do pot centinue in service an aforesnid you will te liable
s0 tay ang- refund forthwith to the Government on demend with demur
'n cash A3l mordes expended on you or on your acatunt in respect
:f your tpaining ccurse as stated abcove together with int2rest on
“ne said yonles nrleulated at the rate in force For Govt, loanS.

(:1i) Befgre you start your training you ¥ i1l be recuired to
srcduce ap indemnity Bond binding yeourself and one surity jointly
s severglly to refund in the event of your failing to.satisfy
she condifions st ipilated above the post of training anil o1l miney
said to ymu in the manner det ailed above together vwith interest

‘1 the sxld menies calculated af the rate in force for Govt, 10018

7 Tt pust be slearly understood that the appointment is
~eyminabie on 14 days nctice on other side except that no such
ictice is required if the ferminat ion of service 18 due to the
expiry of the sanction to the post you held or on return to duty
a{ the elisentee in viese place yeu pay be engaged in vh ich case
your service will be utomat ically terminated frem the date of
2xpiry of the sarcticn or from the date of the former resumes his
futy a6 the case may be, ALSO no such notice will be requ ircd, If
“he termination of service ic due to yowrmeutal or thysical 1In
capac ity’or to yaur removel or dismisal as & disciplinary pecsured
N after c¢plaiance wWith the provision of cleuse 11 Article 311 of
R thyon&j‘i; ftution cf Indlia, '
S Y~ Yoy will not be el igible for any vension Or benefit under
RO the state Railway Provident Fund or Gratudty Rules or to any.
(XL hsentee allowance beyond these adiissiblé to temporary emplcoyee

¥ ¢ ander the rules in force from time tO time Lomporary servicc.
e 7 Yiur will te respons ivle for the charge and care of Covt,
a money, puoods and stores and all othoer propert ies that may be
entrustpd to you and all other propert ies that may be crbrusted
to YO\J.;’ v ) ]
8. 1) all matters not specifically provided for heredn or in

fhe Reciuitment Rules. Yo will be coverned by the Prov wwions of
the Incian Reilway Coles and other éxtart orders as ameniied
jssued “from time to time, :

conti,.... 3/-
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9. Your wili bé required to teke an oath of e
5 - " al (¢ :\ «u &1
an affimation’the form indicated below:- Aeglamoe OF mads

v I Shpi/Spt. ]/CLVﬁJ:U\' choaq&zfu (Q’?'ﬂ)ui/\x}jf

DO SYEAR/Solemnly afiirm Y TV Ill be faltniul and hear
Alleglance to India and to the Const itut ion of India as
by 1av ostabl ished and that Iwill carryout the dut ies
of my office layally, honestly and v ith impart jad ity,"

- SO HELP ME GOD #

10, Your V’ﬂ; confirm to all rules and regulations appl icable,

to your appoiniment. You must be prepared to arcept the offer of
appointment at:’ any stations on the Northeast Front ier Rallway System.
Athough yu ape init fally appointed for A part icular District/Divn.
You are liable to be transferred to any station on this Railway in
the exigencies of service d should indicate in your acceptance
that you will gbide by the condit ion, L2g =12 - 6o

1. If you iii;tend to t&e up"ag"poirit iment on these ‘con(it jons
b

please report personnaly to the undersigned’ on OF before\but nok
earlier than " failing which, tb is offer will
lapse and W "not be reneved, YOu P& will commence from the date

you join duty at the office where you will.-be posted after have been
certified medigally fit. -

12, Railway ‘accommodat ion V¥ 11 be provided only if available and
no guarantee cpn be given. ‘ - : .

13, A free 2pd Class pass 18 enclosed to cover yur journey. No.
travell ing-allowance will, hovwever be granted for joining the post.

14, Your appointment 1S also subject tO produgtion of Scheduled
C;aste/Schedulé'gi Tribe certificate from the authority as a advised 1N
the enclosed specimen from (th1s condition apgl jed only to the
Scheduled Casige/Scheduled Tribes cendidates.

 You'sha)l be liable for Wil itary service in the RailWey Znee.
Units of the }?erritor‘ial Army for period of seven years 11 the
TerritoriAl Aymy Reserve for such period as WAY pe laid down in

this benalf fyom t ime to time.

€« .
16, Yaur sepiority to the post of clerk in scale m.‘%O-T‘jOO/-(RP')
will be detempined on the basis of the merit ovder ASS ighed by the
ailv ay Rec ru itment Roard. , .
AL ' ,
a3 ) Flease Submit one COPY of yar recent passport size photo-

T gV , : .
A a;\smgmm While you are report ing for duty to thiS office.

Contd... R L“/"
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18, . ¥hile repcrting to this office you ar
crc prescribed Railway Service Cemmicsion application form duly
fiJ,l_gd i all-respects which can be had from all important Rly.
Statione on payment of 2/ for unreserved candidates aloMgy ith

attested ccpips of certificate in support of your age and qual i-
ficaticns, T .

e requested to submit

. | .
19, You will have to produce a certificate in supvort of ywr
pood conduct md charecter from a State Coverrment Officer not

Lelow the rang of AdditionAl Dy, Coemissioner, TSP or from &n
MPATLA, . s

20, You will have to submit proper tRelease Order' froum your
present emplcyer, if you arc in service,

27, ¥hile re‘,iﬁort ing to this office, you will bave to deposit

ke, 12/~ (Rupeif;és twelve) only as Pre-recru itment Med ical Fxamina-
tion on'Fee,:’ . .

Fncl: One Zné'Class Pass No,. )

I accépt the offei* on the teims detailed
above and declare that I shall abide by
the condition st imulated in para 10 above,

Signature, of the sand 1dates

Sf{pi Koo ;l‘\ oh. }K(a.ma,k”&w- '

. / e
for CHIEF PERSONNEL OFF T ER} P B IoMENT,

Copy forwardgd for information and necessary action to thei-

., This has reference to his
endorsement lio. | ‘dated

he Willlpl‘e‘af;{e spare the staff in time so© qs to enable him/h.er
to join the ;;ew post within the date stipulated in para 11 =shove.,

ra

for CHIEF FEéGP\TNEL OFFIUER , .
NOFTHEAST FPRONT IER RATLMAY:MAL ITAON,

YRR YAV AT PR VAL AT AR T IR T IR 3 Ut
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R
,J.' N il/I‘P EAST I'RONT JER RAILYAY,
K ‘ CLfine
' , Chier Pers onnel. .
. . (“orrnltmﬂnl g
- DR Mal igaon: S
. "’1,/4 // 1 ( r*cl,t. YPL VH Dated, (¢ .
) i
. Cﬂvrl /~>mf//14d. Kw Ve k (/‘ I evi sl B,
' hmv At oJ(]cﬁ)
i Sl«hi Lo Pu vy ammmtmnt as. (eile/Niyarinat
: ‘ mer ]/(,; . wmts on P, N0/ v oh
g - secle e ) 06/ (P18 }yiv" RS
B K . if!. SEOGCE oo sdmissihle Frean ke v i
l‘. : ;‘ L] '
o
. "', cwsb ' ' 011 Ledng found sedicelly f£it ine 'wlc sory G/
: Y auﬁc1 il L rep ort Lo the (Jﬂ\)g_.q\ N, P, Railw :
S ! o oy Uiy Tenpdrary m’mo rbment :
SR AYOU w11l be requ irrd t) produce an Indemnity Bond on
1!‘SL'1mp, papeyuw irth x,.16 50 Binding yourself and on moi‘y 3
dlrze""l’ﬂlly toirofund ‘in the oven of yoaur failing to satifsy i
I nd"tlti(’n"*l Ontwnod L};crein the cost of training and all monies
.O.VCUI in! the ‘manner wenticned in this office lotter No /22 a0
VIidat ed | -1 -qq , ~_ ;
".-"V'-——Q—.., N
5 You WIlL be appointed 6 a work ing rr\f’r Lor ahleast o
mll‘&c [hC bdc‘ka'u»l_‘l]’:l of the h“nw &y \,\”)Ill‘ '_an h o he | el
‘ fbl‘ trazm "
You v H1 be raquived to undfirgo o trainine o oo
™ oriod of two/thred | montha | o pcociod oF Lpeaie in}r adlor rormbee by .
-t ‘/Orkmg Post will Le tre,. 2 as on duty and s ame Will goovh v o :
R ’Lm wmu it 'Il’l!] you {\"1]1 be cn sible ror the combensatory Allosones a0 oy :
‘ - i ;v ;
t o The other ters and conditions of vour ey ise wild :'
5 stated i coffice 1obieoy I‘I().E/227//-l»/-!- At Bengd v 1 :
: \\ —--\'1 Ao, : : i
P1c= ase acknowl edge recei pL / :
5. pass NO \-‘l . ‘// |
T T X c}} i
B 4R . CfOr  CHIDE FRpSCalEL orh FRR, LG, 3
& meﬂod ior infoxrmtion and necessea ¢ action to (}A_l}tff’f\\l'\lul ne 5
end Llates: “TO,J!CPlb“d REB Fiem along with the m‘xr*lo.mreo A AR ST i |
",".’.i}":;’;%‘.”{'c Ul”h ificate is gnelosed, for recoi’. He will plense enfure tho- :
Ll 1tenns n and G oot fous  as dbecified above and in the offepr o ""“‘*1“*‘
{ Figle 1‘31"*»‘-"‘ {encl Owel) are gemplied with, The date of which the '
18 appointed mOl Ld be int imated to this ofiice., the candidnte :
siced jbof execule an Tademnily Boud on o non. Julindal stomp poper Te
.._;‘lﬁ;l'fl.}'f"*':lféﬂl"ﬁ 8 2ebber No,Biil0)61 A-f" 2 OG- 05 ¢ ireuladad nnd- 1

CECILG s o Rnoul/»»3/°°”/",~0 v
be workh b

Sleps T)(.[)_CJ. S ol

RRROT T £ i rre
D

Y e 50

jwc value of

2 -l)) Vil i

16,50




PR

cyes

A Catcgo;y '+'Gr Clurk(G)
) e

L Pr~~1310ﬁal seninrity llst of Jr. Clerk%@ M/Clerk in
scale of %. 3080-1"3/-(RP) under DCOS/NBA as on 1-4-2000,
| S/NO- - Name,- T/nC/OBP DOB. ‘DOA. - DOF., Langth of Rpmark“
L s servic:
-l. S’“l Subhas ch ar. e L6) 16.11.817 1,4, 977 B UL 0
2. 7 Jaykarén- - UR_ IJ.J.z.oz 2.7.86~ 1.4.92 =®
3.8mt.  Kiran bala foy. P19.2.88 27.8.86— 1.4,92 "
4,8ri S.F,Banergeq,- *L3, 12068 27.4.53' 7.0 WA
5. % V.K,Chaudhuny, " '2.,:./4 27.4.92 ST k.4
6. * Ram Noresh Ray., " £.6.7C  21.12.8876.1.95 5.2,25
. 7.9 Subrata Dey, T 28.0.62  11.10.90¢ 6.1.99 "
' 8.4 P.R. Bhowmick, ® 13,66 11.10.90~ 6.1.95 ¢
- 9. " Ranandra ch. Yary. ST 19.11,71 19.5.60- 20,0.9% 4,6,11
L S : . CEILTORT |
Y10, % Jadav Basumatary. 0 10117 [5:2.96:7 a,0.20 ,
Il. * Samar Bikram $ I; UR 20,10.70 5.2,077. 3.0.26
e
v vl?.. " Saroj Kr. Jha. v 15.1.71 _33/91_/ - v ”*
\. 153 ‘I‘?s P. Balmlkﬂ'x'__‘.,'". T 33 LU.IMAs 24.10.89 14,5.97 2,30,
e DareneBhbulach Dasy ©L9.66  11.10,90  14.5.97 2,10,17
~ 15.":S. Sen Shamma, UR 1.4.67  11.10.90 14.5.97 2,10:17 '
16, “~Juleus-8a§umatéry,l ST 25:2.,72 5.10.98 1.5.20
1 17. % J.K.Chakroborty. UR 1.9.75%  6.10.98 L, 15,25
18.Miss Tapashi Bhawmlck. v12,1.77 ‘23.12.92%)// 1.3.8 |
L JSTE K.C. Karmakak, - % 2,10.70 27, 12,909 0.1.3 Aeslgnad
) :...U:‘?amjo ." il an |,:'
TeEY Vit GMy f
0. . Naba 't Das. Y1970 27.1.01 L 0.1.2 mrw~ LN
o EENIRESA ) R/1/25(5)

E
:
Sl

Qe ,‘:q/’}L/MD-\' n.+»._ ")l'/" ")('1"7)

JQ/ZI Nty T - }i

y gb"’ S |
e YA oy A%
ot c tj\/\‘)}{(r '\\v»‘ /v‘,‘\\)
f%‘)"" )j‘: © NJE.BATLWAY, )
SR VN AR KT : B R ' . .
et 4o . 1{ R . Office of the
o DGPOJC - p ‘Distt.Controller of Storne,

" New Bongaigaon:
Date i~ 2 - l,~;>. o

Pl (Tonsa ¥
A=,

Qe .
. :{ﬂﬁ?g’“.'f DCOS/ 1. '

y '-'2-«(

e
CINES

'-,r”br ntormation and n/nctm\m f’ t= (L) D

SK/ 1/ /h(!“

IF‘WU/\‘ B, NEREU/ND?. A:{

& TREA,/N[IZ

stwf concaerned.,

'0S/DC0S/ofFice (3) Sucy N

(b) GM/ PG /0N

(\\-\m

«ch fl“ﬂm the date ,yf 1‘(‘(, pr e

Prtton 4 any within
1ﬂ7‘0t\/}1~9£ liat, wl




gO RTHEAST FRONTIER RAILVAY:

Office of the

- Chief Personnel Officer
(Rec ru {tment Sectiom).
Mal igaon; Guwahati-11.

' ([
NO3E/227/44/01 (I;,;ec’tt.) Pr.J) Dated, the a2 f .« - (o

10: Shri/Sm: /M, '
- NOpos (}(xmwbwv._, raal

_;_5{ 0_- "f\b-t\ Sombeowen o o Cvoveegwt
x '0!( - \&'\_]‘) @L\vu‘/ A uﬂi‘;,\!()‘ _

Sub' = 'L{éampo_rary Appbihtment as Tr.0ffice Clerk on i
\ Iéﬁ}é)%. $50/- per.month in scale . % 0-1500/~
\ NP (RP)plus usual Dearness Allovwance an admiss ible
e Cavshdele < from time to time, '

W U\rhTQ s | D;%"F OF SELENT ION BY RATL™AY PEFRU TIMENT

Camnp ot SR Lyeu) DL ARD/ (W HLAT I

W e, s \]L\A NERIT FICURE
RUSAS | Tenenree

..00.“..

T am prepared to offer yar & post in grade °f and rate
of pay spec ific plus usual dearness nallowance subject to your
pass ing the presqy ibed Medical Fxamination by an auth orised Medical
Qfficer of pay of the Indian Railways and On product ion and '
satisfactory proof in suppoit of yaur. age such ' an Matriculation
or its equivalen'tf'—?certifioate. In case af non-availability of
Matriculation or “its equivalent certificate from the University -
Board the follovwipg cert ificate (in originnl) may be accepted
provisionally. :

(a) Matpiculation Nar Sheet(d Watriculat ion Admit Card

(b) Schpol Leaving certificate from the He admaster/
Headmistress.

2, Your will have to undergo training for A period of three/
four months during which time you will be given the chance to pass
the exeamination., “If yau fail i% the examination within the stimu=- -
1ated period, you will be discharged. During training period you
will recelve a stipend of B, HO/~ Pver month plus usual dearness
allowance applicaple from time to time.

: ; B . . .

3 On satisfactory conpletion of training YRI: and pass ing
the prescribed ex fm inat ion test you will be eligible for appd int-

. ment as Temporary Clerk on minimum of the scale Rs. 9‘50—1500/-(11[’)

(‘C:wnt('i.......‘. 2/-)

DS255 90/ -
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plus usual allow.nce avplicable from time to time :

of aprointment cgn be given, Appointment will be temporari in

the Tist instance under terms and conditions applicable to Class-
LIT temporary Rajlway Servants but yor may lock forward for
sonfimeation in secordance With your seniority on fulfilment of
he conditions as per rules, -

L,(1) On completion of your training if you got yourself selected
rer appointment gpainst work ing post you will have to serve the
Rallvay administyation fer minimum - of five years 1if required by
the Administratiin of your training of studies or conduct on
iiscont i ing yoyr tudics or being discharge from the course or ©
n refused to contiive or any reason not beyoud ywr eontrol or

if you do not continue in service an aforesaid ycu will be liable
10 bay and refund forthwith to the Govermnment on demand with demur
nocash All mondus expeonded on ycu or on ywr Aacnount in respect
of your training pource as stated above together with interest on
the said menies galcul ated at the rate in force for Govt, 1oans,
(11i) Before you start your training you will be required t.O'».
vroduce an indemnity Beond binding yourself and one surity jointly.
ad severally to refund in the eveut of ywr failing to satisfy
ihe conditions stijulated above the post of trailning and all money
paid to you in the mamner detailed sbove together with interest

:n the said monies calemulated at the rate in force for Govt, loans,

5 It must be slearly understood that the appointment 1s
terminable on 14 days notice on ether side exgcept that no such
net ice is required if the termination of scrvice is due to the
expiry of the sangtion to the post yoar held or on return to duty
of the sbsentee in viese place you pay be engaged in which caSe
your service will he sutcmat ically teminated frem the date of
expiry of the sargticn or from the date of the fourer resumes h 1s
duty as the case iay be, #1580 no such notice Will be regu ired, If
the termination of Service is due Lo ycwmneutal or vhysical In
capac ity or to your remcval or dismisal as a discipiinary measuved
after caaplaianse with the provisicn of cleuse 11 Article 317 of
the Const itution of India,

€, You will n(la_;‘, be eligible for any nenaion or benefit under
the state Railway Provident Fund or Gratuity Rules or to any
absentee allowance beyond these adwissible to temporary employee

under the rules in force from time to time temporary serv ice.

»

T Your will bLe responsible for the charge and carc of Govt,
money, goods and stores and all other properties that may be
entrusted to you and all othcer properties that may be ent rusted
to you, : ~

8. In all matters not specifically provided for herein or in
the Recruitment Kales. You will be governed by the provisions of N

the Indian Railway Coldes and other extant orders as snended

issued from time to time, ' : 4 c\,;’/
' - COntdt‘ooc -‘S/" ] \‘\L
_ \ ) <('7\

%

v
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Encl: One 2nd Clyss Pass No,

, ‘

41g,. Wnile reporting to th is

L

office you are requésterl.to subm it

one prescribed Rajiway Serv ice Commission appl icat ion fomm duly

filled in all respects which

can be had fram all impor'tant'my._

Stations on payment OF 2/ for unreserved candidates alongy ith
attested copies of cert ificate 1in support of your age and quali-

fications.

19, You will havy tO produc

e acert ificate in support of yur |

good . ¢ onduct md character from a State Covernment officer not

below the rank of "Add it fonal
MP/MLA. ,
20, You ¥ i11 have 'to- submit
present employer,: if you are

21, Wnile reporting to this

k., 12/- (Rupees twelve) only
tion on Fee. L '

Dy, .Commiss ioner, ISP or from &N

proper 'Rcléase Oorder! from your:
in service. ' . -
office, you will have to depusit

as pre-recid itment Med jcal Examina-

.

st

I accept the offer on the tems detailed

above and

the condition stipulated in para

declare that -1 cshall abide by
10 above.

S

.

igna_turé of the gand idates . i

A
¢

. 8

for CHIEL

Z\ 1{; | |
PERSONNEL Q1 T ER: RIX U I['_T@Nl’ '.:'“

nopy fomwarded LOT informat ion and necessapy action to the:i-

., This haS reference to his

, (F———

 dated_ .

o
L
-

endorsement No. -

he will b'.l.e;ise spare “l:he'st.éff in time B0 as to enable h im/her

to jQin the new post within the date st ipnlated in para ,M Ahove.

for CHIEF

[EEGONNEL OFY TNER

e

Attes(ed

foRTHE/ST_PRCHTIER LA LAY MAL TTLOT

1
¢

SRR S

(D R BIswe-, | 3 200y

B,
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9. Your will .be yequired to tske an oath of allegiance or made
~an affimation the torm indicated below:.

o e o s T

" I Shri/smi, : '

‘ DO SWEAR/SoTemnly a7 imm Yhat T will be Talthiul and Liear e

’ allegiancyg to India and to the Constitut ion of Ind ia as L
by law established and that Iwill carryout the dut ies

of my office layally, honestly and with™ impartiality,"

~ S0 HELP.ME (0D %

10,  Your will confim to all rules and regulations applicable,

to your appOintment,; You must be prepared to accept the offer of
appointment at any Stations on the Northeast Front ler Railway System,
Although yai are inig ially appointed for a particular District/Divn,
- You are liable to beé transferred to any Station on this Railway in
the exigencies of Sgrvice and should indicate in your accep*ance
that you will abide %y the condition, - | L\S, 14

11, If you intend o tske up arpointiment’ on these congitions
Please report personpaly to the undersigned on or beforeiput not
earlier than v fail ing which, this offer will
lapse and will not bg renewed., You pay will cummepce from the date

‘you join duty at the office where you will he posted after have been
certified med ically git, , : S ,

12, ' Railway accommpdation will be provided only if ‘available and L
no guarantee can be ‘Biven, : : : ‘

137 A free 2nd«C1:§§s pass is enclosed to cover your journey, No.’
travelling allowance will, however be granted for joining the post,

14, Your appointmepnt is also subject to product i‘.on of Scheduled ,
Caste/Scheduled Trihe certificate from the athority as a advised in-

the gnclosed specimen from (th is condition a S»l ied only to the
.Scheduled Caste/Sch(ggiulod Tribes candidates, .

15, You shall be 1liable for Mil Itary service in the Railway Zngg.
Units of the Territgrial Amy for period of seven years in the
Territorial Amy Regerve for such period as may be laid down in -
this behalf from time to time, Y . )
16, Your seniority to the post of elerk in scale fs, % 0-1500/- (RP)
Will be determined op the basis of the merit order assigned by the -
Railway Recruitment Roard, '

17.  Please submit one copy of yaur recent passport size photo-
graph while you are peporting for duty to this office,

.,

t COntd oo ‘Ql:’.[:‘._
Att stc? , ! ' /

o
v YOy
S
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7 | - NORTHEAST FRONT IER RAILY A,

T - I ey

Office of the
Chief Yersonnel Qffice~,
| (Recruitment Sectitn),
o Maligaon: Guiehat1-11,
MO.E/227 /s /41 (Rectt. )P,V ] ‘ . Dated,?:._l E-B0s0 )

T

.\/»%itl’ri./sé«'!(./% Nava Kol dad e

(nowat office)y,

Sub: Temporary Appointment as Clerk/Rérsommel/
: General / et on B, 950/- per month .
. In scale k.9 0-1500/~{RFS) plus nsyat fr
alloWances as admissifile from t.imeé to time,.- -

'.;

] On being found aed leally fit Incategory C/2 you are
hgreby directed to report to the G fieen N, F, Railw “«VJZZK?—'
. K

-

_ - by _ tor yalf Tenporary appofutment as o1e:
A8 Spec ified above, :

‘. .
r +
/

You will be required to Drodtice an Indemnity Bond on
QO NoN-Jurdie 1Al Stamp paperswirth ’.16,50 bind ing $ourself and on surety
Jointly and severally to refund in the even .of yair falling to satigfy
th(? conditions mentioned therein, the cost of training and all monies
Paid to you in the manner ment loned in this offic# letter No,B/227 /il /41
(Rectt, JPL VI dateq 2T 12 -8 .

L " You will be appointed to Work ing Dost for atleast A
mcnth to acquife the background of the Railvay woik Ing before being sent
for training, '

You will be required to undf4izo a training for a
period of two/three months., “he pericd of training. affter reanivemant in
tle Working post will ve treated as on duty and sem® will comt t o Aards
Increment and you will be eligible for the compensiitory aAllovances, f my,

, The oth er tems and conditionf .o vour service will
be the same © stated in thid office Jetter No X/227/44 /41 (Reg =1 WtV
dated: 2% -j2-gp .
14 . .
‘ FPlease acknowledge receipt,
DA:-% set second class pass No, e . |

. ., )
for CHIFL: W‘P‘”M\U(L OFF DER,MLG,

o—A L e o

Copy forvarded for Information and necessary actiond to (_7/’7 (o, 7/1/ The
candldates pregcribed RRB Form along with the enclobures Aall b el o it
certificate certificate is enclosed, for regoni, He will pleage »nsure tha-
all terms and cornd it ions as specified above anl in Fhe ofifer »f appoint- v
ment letter (enolosed). are complied with, The datg &f whinh "o .andidate , &
1s appointed should be int.imated to this office, lhi‘: condidave zpould v -
asked to execute an Indenn ity Bond on a non~-judicial stamp parer in terms
of Rly, Board's letter No,E(Ng)61 AGI/2 it ,16-8-65 {;"ircula’ced under
CIO/MLG's §o.Rectt /31 B/227/144-0 TV (C) dt,12~9-65. The value of non-judiai. .}
stamp paper shwuld be worth Rs.16.50, '

for CHIEF PFRSOINE], OFF TR, M .
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i i IW),Q_T}T’%,PBQLTLI‘J“PATT‘“
ro OTFT N OF THE
. QENERA i 154N GER(CON)
i GENAHATES 1)

. OFFICE ORDER w. !5 /1§2§-

o T berna of Cm/}jectt/MI:G's letter Yo E/m2 )4
T amed Yodoasra/mh Nale Keadp s son 0f/
© L daughter of Sin/Late‘j.Jk|3L1Ll4d\g;‘ g . A new recruit
j on compassiona’ce grouny uncer IM's bnloo;‘ml Power/ B e _
i who hag reported 10 "ch;Ls office on -1-_q is hareby appeinted ‘
" } as Trainee Junior Clcrggg/(‘r on ki, 950/~ pex month plus wounl dearncss
j and other\ 1] owances oy adnigsihle fron tine Lo tinc and posted

P ’» AJL I .
o He/Sple will undérgo training for a period of three months(Ist
¢ month ‘being in the woriring poat %o acguive the backgronnd of the
s Railway) during which fime h@/s}{&? will be givea the chance to pass
L the examinaticnoe ? "

ur (Reedt) PLYI

. On satisfactory gmpletion of training and agsing'thé prescribed
1%, test,hefylle will be appointed as tenporary elerk(d) in gcale.
Yl 53.95o~1500/~(RP) plus usual allowance adnissible fron time to tire.

‘The other temmd and conditions of his/h(;{ sexvice will be the .
geme. s laid down in GEO/Rectt/Mid s lettor, Moo 227 //J/ﬁ/(%kztt) v
\

\

\

l dated J'f—{-'l*:)o apd ewsn nunbor dated I S TR
s

)

e PR N e T

)

STGUATURE OF UfHE APPOLNTING

T AUGTEOKTTY peahe® Breres OFIIesr/L%8.
\ | : . o o.9. Rattway/Ralizves. Gaghatict
“‘l\'} . ! P K - '2" , ' ,g? ";” ‘
AR No .E/227/CON/2 Pt,VIL Dated : /[12/1959— \ ")
\ '\. Copy for infornaticn g;;nd necesgary astion tat- .
X b1 0PO/Becthi/Maligaon witi reference to hig fo._ _I(,p_,LULA(LL[ W Qve -
‘. ! datedl = " . . 5 T 9
w5 24 FA&CAQ/UON/HLG. » | |
\ 3, C0S/CON/MLG, _ | | ‘
“¥~Q_x4. Y. CSTR/CON/MLG, - :
-\ e, DSIT/CON/I/F LG
\,3~6. 0S/G/COH/MIG,
o\ 75 08y/BLiLLy/ CON/MLG,
' ,'\%S‘taff concerned at office.
Y9, 5/copy for P/casCs’ \
T ot ‘ A ]
Lt

'."\‘ ,"' | h"lra:_ﬂ:&il—/éﬂ /(V /
' ; : - v (2 W Ave ové a

.“?’ - § — ) ‘ ((.\ J
A For CENERAT MANAGER(S0MM/LG. /gf/a/ ,
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1
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. -Orgnid mtdon: thiougn ROB 38 alyatle ataff paa 7 on cond -
sslonato grouid was spaltolf t*in " this orfice clxoulie Lowbor o, B/163/

29) d#) 220500‘5, *"7‘ IN/?Z »{,'éu/ufﬂgv'

. i The,
h struotion

4.

1Y

SR ZAP A P KR4 B 2o I ) . : o
3?2’*. T A 1t wao jpdicated; 11(;15- ghould he girer to “the wadf, weri.ng

: ?L_"!'in'ﬂ prirticalns gtz of the deparmwnt fn fho @neteioticn U wi- ‘

!’_,-,i{f‘;fa‘mtion, Hn theams cotuedxy o:,‘“-{ho wieamal dopartnnt dnthe over ine.

ifigniiThat da, ataff wpck.g du ysill Mg dopartiioat dn tha trastrootios
o organiatfon shuedd hegivan ker 1im dr. the Clvil igge Lepartmeat oy

{the open lino, tid ‘hoas aou¥log =n 33 Departacnt in Hie Con struotion
bguld;,}_m'o 11m 4n tha 8 & Q;Dopartnent on e opon line and so one
B R e o

by =2,
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Office 6f Tl '
Gonoxel Memarer (P)
M{:l '."aﬂ"‘_' Guy W Jl,..{.""'"o

M. ¥ 255/ 10/ T(9#t-X, ¢ Dotods J§ w202, | i
To ¢ "
ICOS IRQ . .
“ulsg- Beozsting of coniority of X. C.

Kenagker & M X, i, dr.Clerk/G

© undar C0S/UOIYHLG.

Rc}j P

Your lotter lo. J.",’ZZG/ 1mQ Actsd:
2L~12-2001. :

In roferency to 1w wbovo, this is to ini‘um The

- the: nattoxr Tesy sl i
- nened Cowstruotiop staff, hus hocn Al y oxmined by tho
comnotort uoh.uiin

1t is intiw ta
instruction ond ~.3 &3]

It e el uentie aned
;- Orgenientian stafd hine
~oaloe witl the EOn\Jti‘o of woplority Tron tlio date 01" tloir
,_,.n.ppcivtuont. : - ‘

Thoreforo. bhc

- ;'»..',of.' Tho lion of thw =

. Orgendection ney Ye fimll" TLKs 11 the Yirit of DO/
-a8 par tho diree tivo
I, T/ 163/2(C) dateds

. .datels 1;/10/2\’)01,

cncting of conlorlity of tho whbovo

d L}gt tho fixing vp of lien 2t

statf of Gonstruckion Orgend:hitlon s done ae pavr sxlond

oo psxr LXLJ wagintabrs Liio capvoplonnm,
kere thot the lien ol the Conctiuotisn
o kngn- -L-C».Ll ixn varioug 9thor Upilts

sforesnid reprosentatisn Lo ddmn, ML
sove noned two eboil of orc‘rw ' u‘ :
b

1
Y
w

iutw_d Crder $hlsp avlics 'Lu.,Mr ’

09/05/ 1yt and ML, T/ 255/101/7(5)rt, T

( TRy

Aueltte Toroerrel Dfficar/ !‘&D
X "‘.‘_ﬂ]"("l"] ¥ Snnoor L
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To

——T
m A S
N. F. MI\faya
Ofﬁeo of the - -
S ' ’ _ : Controller of Sbores,ﬁm
- . - Maligaon :
No.SC/G/BIB/;;’t.Iv © o dt.-|) +1.200L
Gontroller of Stores(P)y - . e
N. F.Bly/lialigaon. R L S
l _; Sx;‘b:- Fixatlon of seniority of Jr.clerk(ﬁ)
TR of mBQUunit,
/ - ‘ | o {/%’ A0
y . : ' ' ' L

PP

2§wa) appeal suhittad by Shri Kartik
_ ch.xamakar & Shri Naba Kt.Das both are working |
under GOS/OQN/Maligacn ‘ainoce .27, 12,00, Theiy appesl ~ . '
are sent herewith duly forwarded by Dy. COS/CON/¥GR/MLG
for favour gf T® necessary actlon at your on ‘please. . -
' s - R .l

P R—




J.
Ri

”
r “.‘t
/
T O, N ~ fa]
‘he bon@rollor of Stores(P),
o _ Lolfs Lpviluay, waligaoi
y GuWu ati-T61011., ..

(Yhrough proper charnel)

pubs Trremlarities in fixation of
- seninrity of Jr.Clerk(G).

jefs VCOS,l.F.Railway,LBQ's Seniority List
published vide letter Lo .ES/26/1Lu4 dt.
26=4-2000 & At.51-10-2000.

Kespected Sir, :
‘ I the following gignatory working under

/C’}/L-ﬂnﬁqijuzy,udll saon, Guwahati-11, beg to approach
your goodself to the facts appended below for favour of yo-
ur klnd and ]0 al justification pleace.

That Uir I was appointed as Jr.Clerk(G) on comp.ground
under Geie'sg’ uﬂLCldl power vide CEQ/uLG's letter Lo.k/=2T7/44/
41(Rectt)PtoyLL dt.18-12-90 and accordingly reported to COS/
uG-/L. .nlv/ibu on 27-12-1990 vide ul/COl/LuG'S Office order
L0e 284/1990% dt.27-12-90+(copies enc]osod)

But I ap sorry to inform you that as per DCCS/L.I.Kly/
LBU's senlbLity list under reference ol.mo. 4,5,10, 11,12 16,
17 & 18 are ﬂunlor to me in appoiutment. Iy nerlojlty po'lt-
ign has beentshown aoninst Sl.hio.19 vhereas theil names have
been shown ay seninr to we. :

Though {they are junior to me, in this cormection I have
received & ]uti er d1.¢91=-10-2000 wicer reference agninst my
appeal dt. 1fx-')-cf)OO(c 0Py enclosed) which was anbrd tted to
DCOB/ 1oy for corvection of seniority list pleasc.

vut it 1@ 1ot understood that the letter issued by DC0S/
Lirdy ny senigrity has been followed as per inrgbruction of
COu\F) /idiG' s, Letier Lo.B/1/25(5)/Pt.1 dt.16-5-90, (Copy cuclo%og

N
since, T have been appointed by Gii/P/HLG and have been
workingaundey Ces3/C0L/ulG, since 27-12-90 as directed, my lien
inge Ti%ed WLgh IC0B/15QeI should pet ny senioxrity f”on the
Nbertof nyw eurointrent on 27-1 P-QO ardl the len~th of service
{ig fxoulﬁplwé <ro~" ted occondingly.
‘5 éLﬁ% wer,. it is seen {row the provisional list of Jr.Clerk
gbqg?]%a ﬁbllshmd by various stores unit for those $ta{£.rhoAhad
%nto@ Olrﬁutlj/ compesround in CG3/COL/MLG s orfice and
C» o ¢b JLr sonlnaLuv have been shown as pcr dﬂtg oi appointument
3 O Wi that 1is (comeg encloged iox randy pefevence nleoino).
- \[ha the dq'a gtall dises Diptli thulkan 1 o comp. oround as
) Jr.Clerk{Gd in wii/COL/ILG, her lien waos fixed unde r SR.DBL/
shGysening LSJ hag been shown ~ as per appointuent in tne
seiriority listlcony Ll(lOoeﬂ)
I thereifgre, reouvest youx honour tindly to ke justic
~id reviewv nnplorLty position ior which act ol youux Kind-—
A%Toss I shgll ever recuin grateful  to you.

o
ﬂ@Quﬂuﬂl,«ou.

’ \gxt' ¥ - : {ours faithfully,
\ e LOF¢ ¢ .
2DQH$WFQ”64 2001 Kgmhk chandra Kacinakar .
\‘ E (ACIE e LAULATARD

uwj;dl_ezﬂi(tid“kloc)

PranAl moma 303 i 1 RV EET I IR S-SR VA R SO




Conyv 10!~

@@me;awﬂﬁ |2

—

(2)

1 CO3,. e itniluny, lalisnon- it is stated

let inspite of ny appeal to DbOu/l.uw

no pcisitive response was ieceived, hence
he .y kindly advise his ¢ood orfice to
Tizup sendoxity as per date of svvointiuent
as hip been done in other staff's case.

2) C(\J/Lﬂl /iLG= Low infornation and necesnary

aclicn please.

3V e Ouf LereRailway, L= for infornation

4)

allr' 1 ~cm ary action.

m/u;u /LG~ Lor irforsation and neccusary
acti 3y Pleosec.

lQK:H Kk chanchea Karemakar

{ LAREIK CH. KAidARAR )

# /w "L~
o )

e tm e st e
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To: DCOS/MBQ Dated 1€-9-2000,

THROUGH : PROPER CHANNEL

S}gp: Request for correction of Provisional Seniority list of Jr.Clerk/G
in Scale of Rs.3050-4590/-(R.P.)

Ryf: i) GM/P/N.E.RIy/MLG’s L/No.E/1/25(s) Pt.I(loose) dt.25/28.2.2000.
> ii) Your L/No.ES/26/NBQ dt. 26.04.2000.

Sir,
Wijth due respect & humble submission 1 beg to state the following few

fines for favapr of your kind justification please :

That Sir, 1 was appointed  as JrClertk/G vide CPO/MLG’s
L/No.E/227/44/41(Rectt.)Pt.VIL dt. 18.12.90 and posted under COS/CON/NLG on
27.12.90 vije GM/P/CON/MLG’s office order No0.284/1990 circulated under
L/No.E/227/&0N/2 Pt.VIL dt.27.12.90. Since my appointment in COS/CON/MLG
my paper ll@;; was fixed under your kind control vide above referred letter quoted

~under (1). -

Nopw |, in terms of your above quoted letter under (ii) , it is found in that
list that my"seniority position i.e. length of service period has been shown 0.1.3
against Srl.mg). 19 by levalling down my date of appointment to 28.2.2000 instead of
27.12.90.

Iy view of above, I would fervently request you to kindly show my date
of appointmgpt on 27.12.90 and length of service should be re-casted accordingly.

Hppe your honour will issue a corrigendum to the above provisiotiai
seniority list garly.

Thanking you, o

Yours faithlully
Kauchy chonoh Karemakaue,
\ (K. C. Karmakar )

Sr Clerk( ad-hoc) under

COS/CON/Maiigaon
Copy for igformation to:
1) Secretajy. NFRMU/Matigaon Branch
2) GM/P/H.F.Rly Maligaon. .
3) GM/P/t’ON/Maiigaon

1

-4) OSIDCHS Office/NBO Karctik  chonoheo Kamna kax

- ( K C. Karmakar )




ik -

To. . - | ﬁ%z7mjmovdae,.(§2 i
The DNCOS/Néw Bongaigaon, =~ : | ) _

N.B¢Rativey. o | 7
(Through Proper Channel) g ‘;XV

gub : 1) Suitability Test for Sr. Clerk(G)
2) Fixation of correct Seniority. |
Ref .: Your Letter No. BS/1/NBQ dt,5-6-2002 & ES/26/NBQ
' dt. 12«4=2002 & BS/26/NBQ dt. 26-‘4-'2009.
sir, | . ; | |
Most respectfully I beg to state that your provisional
Seniority list dt, 12-4-2002 has since been published for hol-

ding a suitability test for the promotion of Sr.Clerk mentioned
under reference, but the copy of which I has not been docketted

- o me as yet, It is per chance I have come to know of this pube

lication of the provisional list (Seniority) and holding of
suitability test for the promotion of Sr.Clerk(G). In this
connection I would like to draw your kind attention to my appeal
dtd.16=5«2000 and 12-1-2%%%,wherein I had requested to correct
my seniority position asitules and re-assign it over Sri Subhas
Ch. Sarker, mmantioned in your letter dated 26-4«2000 under refe~
rence, It would be quite unfair, unjust and miscarriage of Jus-
tice and arbituary action if the proposed selection is held
without rectifying my seniority position to it's correct plac

} . .

as Railway's own set of Rules.

Hope you would kindly take the appropriate action in the
matter on it's proper perspective and render Jjustice to this
humble employee, ‘ |

Conveying regards to your goodfand conscientidué action.

Dated : |%/©[200R . . Yours faithfully,

| yautﬁSKkBH.léymﬂndknud,

, A | Sy Glerck (oeihee) wnaler
1. @/(P)/N.F.Rly/Maligaon el /‘Q@u | m Ry, Maligaon,
2. M/CON(P)/N.F.Rly./Maligaon . |

3, 0S/CON/N.F.Rly./Maligaon

L, CE/CON/II/N.F.Rly./Maligaon = -

6. APO/N,F.Rly/New Bongaigaon.

Copy_to :-

Yours faithfully,

q}(cuc}.fk. Chonchee) Karealear .
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/’Ehe General Manager (Con) _ \ l '
N. F. Railway, X ..
Maligaon B
Sir, : R

Sub: Appeal for correct fixation of seniority and postponement of the
proposed suitability test for promotion to the post of senior clerk
in Scale Rs. 4500 — 7000/- scheduled to be held on 08-7-2002.

Ref: My representation dt j.6028& DCOS/NBQ's notification No.
ES/ I/ NBQ dt. 19-6-2002 and COS (Con) /N. . Railway/
Maligaon's  sparing Order No SC / G / 8 / Phav dt.95-6- 2009,

’ Most respectfully I beg to state that despite series of representations by this
applicant and issuance of directions by the various Administrative levels for correct
fixation of my seniority in the grade of clerk (G), the DCOS/NBQ under whose control
my lien is fixed, has fixed the date of holding written examination for the suitability
test for the promotion of senior clerk in scale Rs. 4500 — 7000/- scheduled to be held on
08-7-2002 and caused detrimental effect to the undersigned for getting his correct
seniority and proforma promotion at par with the persons shown under SN. 1 to 9 in the
seniority list published under DCOS/ NBQ's No. ES/26/NBQ dt. 26-4-2000 (photo
copy enclosed) whose date of appointment in Group “C™ series, more particularly, in
the grade & capacity of Jr. Clerk, are much later than that of this applicant. This is not
only unfair and unjust but also miscarriage of justice to this applicant and thereby hits :
the constitutional provisions in respect of equality and employment. | ~ !

In the premises mentioned above, it is, therefore, requested that your good
conscience and magnanimity would take appropriate steps in the matter and issue :
directions to DCOS/NBQ so as to assign my correct seniority and give proforma
promotion to me and till such time the proposed suitability test mentioned above is ,
postponed .

%ﬁ; I%"”ﬁ'—j'“And for'this act of your kindness I shall remain ever grateful
office <f tne Wit allus Ty 5nd regards,

_‘ Munugeér £ 3 - o ! ) 6_“\
General My e 017, _'lgpﬁé‘*“"m Yours faithfully, - « ~ g«fx" P
e g o LT
w85 BT e kSendiar
B AT | Yot shonoea ko
(.‘» : - ’\ = N .
iy ) o } Ad ~ hoc senior clerk
I
“ L Ax s
General Manager, N. P"h}'{zglway, Maligaon AN
Chief PersoniehQfficdt, N. F Railway, Malj ? Y

Controller of Stores-N:fRailway, Maligaon ' O
~Controller of Stores (Con), N. F. Railway, Malim&\ '
CE/Con/TL, N. F. Railway/ Maligaon o
. Dy. CPO/Con/ N. F. Railway, Maligaog——== — )
. 7, DCOS! N. F. Railway, New Bangaighon: for"ifGtmation and with the request
s I} ’-é—'to take necessary action p)c'g;s:é.\ v SO
Fa
(@A Katemalkiar, ,

ture of the applicant
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Do0§/ Beww) mgadgome

”‘”"“ ( Through proser chonnel )

S5 by 1) sudtebility Teet for Ove Clexk(e).
9) Fization of correct Uonitritys

Nofs Your lotter Ho. Ro/1N10 dte O5=6e2002 &
10/26 /50 Qbe 12=4=2002 & BB/26/M04
dte 26wdm20026¢

Koot veopeptiully I beg to atate thot your provisimel
genderity 14st ate 12=4=2002 hos since becn publighed fov
hdding & mitability toot for the pranotlon of Lre ¢lerk
menticnod wmdcy reforence but the copy of vhidh I hos nob
beon docketted to me as Yobe It ip por chones I have cone
to know of this publicaticnr of the x*wiatmsﬂ. seaioritly
1iot md haldipg of mitahility temt for the ponobicn of
ore Clerk(G)s In this ccincetion I would like to drav youw
rind sttention o oprenl Gtde 16-5=2000 mE 12e{a2002 thow
redn I hod zreguosted to cerrcot my sonlorily position as
per rules snd vowncoign 4t over Sri Jubhas Che Strkoay
montioned dn your lotior dated 26w4-2000 under reforencts

1% vould be quite wnfnir, unjust ond miecerriage of Juptie
rnd irbitrery sption AT the proposed sclection is hald o
thout reetifyins sy senlority pooliien to its correot place
s por hallvoy's ovn sed of Huless -

Lope yau ‘*‘-'U;‘;;,ﬂ J&’:ﬁﬂﬁw talre the coproprlate g;oﬁai‘ i the
potter en 149 proper permpoctive md render Justio to thip:
hwmble enploydey . <

Canvaying rejoeda to yowr, geod cad congeiontioun wiime

Yours faithfully,

Cyl/obs ke rne Ger

{ HATA KARTA DAY )

/(R ) N oF E 1y ool iaome
orsfecs J(p) ok .1}3.:(. ol dgaae
U0 ﬁﬁm el dnnme

A

D U0

CRJCCH JYT /3 oF &3y oftindl igttthe
COS/a F R1Y offisligame
RO/ oF di 1Y ofit v Lonpnignot e
'g*'&“cstc " A v '
\ 3 7 _— ( H/RA EANTA DA )
\S‘\ ‘\:\f”\ o \
L . \: ) - .2

Qmmfxow e - @\/
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To : 0)
~ The General Manager (Con) "A”;l %m - S A ,
_/ N. F. Railway, ~ ~

Maligaon

Sir,
Sub: Appeal for correct fixation of senfority and postponement of the

proposed suitability test for promotion to the post of senior clerk
in Scale Rs. 4500 — 7000/- scheduled 1o be held on 08-7-2002.

. n AP TS — A W :

Ref: My representation dt 25,6028 DCOS/NBQ's notification No.
ES/ I/ NBQ dt.19-6-2002 and COS (Con) /N. F. Railway/

Maligaon’s  sparing Order No.SC/ @ | 218| Privd. 25-6-2002

Most respectfully I beg to state that despite ‘series of representations by this
applicant and issuance of directions by the various Administrative levels for correct
fixation of my seniority in the grade of clerk (G), the DCOS/NBQ under whose control
my lien is fixed, has fixed the date of holding written examination for the suitability
test for the promotion of senior clerk in scale Rs. 4500 — 7000/ scheduled to be held on ' -
08-7-2002 and caused detrimental effect to the undersigned for getting his correct
seniority and proforma promotion at par with the persons shown under SN. 1 10 9 in the
seniority list published under DCOS/ NBQ's No. ES226/NBQ dt. 26-4-2000 {photo.
copy enclosed) whose date of appointment in Group “C™ scries, more particularly, in
the grade & capacity of Jr. Clerk, are much later than that of this applicant. This is nat
only unfair and unjust but also miscarriage of justice to this applicant and thereby hits
the constitutional provisions in respect of equality and employment.

In the premises mentioned above, it is, therefore, requested that your good
conscience and magnanimity would take appropriate steps in the matter and issue
directions to DCOS/NBQ so as to assign my correct seniority and give proforma
promotion to me and till such time the proposed suitability test mentioned above is
postponed .

L

actefyour-kindness I shall remain ever grateful
e " N g
P it }t){md:rgga(ds,
AL . R
46*0\?\,2% op 0;.;9” ' 3

& 5, % Yours faithfully,
» ¢§ m ‘ ' * .
t" '( “'C'\]\@A KIV\Q-:; QM‘ . o ‘

£ = T om ]

$ A @‘iﬁ

»‘},.\&'40.. ou¥t »
Manageraynfa Rallway, Maligaon o
hief Personfiel Officer, N. F. Railway, M A
Controller of Stores, N. F. Railway, Maligaon
ontroller of Stores (Con), N. F. Railway, Malwlio
| CE/ConII, N. F. Railway/ Maligaon
1§ Dy. CPO/Con/ N. F. Railway, Maligaon = o
DCOS/ N. F. Railway, New Bangaigaon, for héormation and with the request
 to take necessary action please. g, a.; Ao . '

4-
n
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wew P (F1) RIS, qarer | 781 011, €W
NORTHEAST FRONTIER RAILWAY (CONS
DAYAL ARYA MALIGAON, GUWAHATI-781 011, ASSAM

CONTROLLER OF "STORES (CON) TELE : 0361-570102
. { FAX : 0361-570705

D.0O.NO.SC45/218/PLIV.

My dear Niggm,
Reg : Anomaly in Seniority.
-\g\ I am sending herewith two representations received from S/Shri K.C.
\l Karmakar & N. K. Das, Jr. Clerks(G) {now ad-hoc Sr.Clerk} under
{ COS/CON/ML(J for your kind consideration.

- O m:rusal of the reprcsentations it appears that there is anomaly in
.+ . seniofity wh;,re both the staff are loosing nearly 10 years of service while fixing
//helr paper lign at DCOS/NBQ vide their letter of even number dated 26-4-2000
(photo copy ynclosed ) showing D). A as 27.12.90 and length of service
28.2.2000
and iength of service as 0.1.3 respectively

_ 28.2.2000
(seniority assigned  through  paper  lien  vide  GM/P/MLG’s
L/No. E/I/ZS{%)Pt I(Loose) dated 25/2822000 & No. FJ[/25(S)/Pt I(Loose)

asOl3ands)AO as 27.1.91 .

jomm{, in se;vnce i.e. 27.12.90 and 27.1. 91 respectively. In thls connection, it is

v pointed out ghat while fixing seniority of the staff (high lighted in seniority list)
e those who hqve joined earlier to them in the Construction Orgamsatlon have got
itheir semonty in Open Line from the date of their joining but in these cases this

as not been:gdone. The provisional seniority list of Stores Deptt. as on 1.4.92 &

1.4.99 and Eug,g, Deptt. as on 01.04.1999 along with all the connected documents

¢« are enclosed 3;erewuh for your kind pemsal

In vigw of the above, I , therefore, felt it necessary to bring the matter to
Y your kind ngjice so that the above staff can get justice and get their seniority
" fixed correct}y.

‘1

i With pest wishes,

' Yours sincergly,
DA: As statesl.
L ( Daya a)

hri A K. Nigam,
CPO/Adm,
/ N F Railway,Maligaon. Guwahati-11.

o~ comYye ZE0 BRIRd VY
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R SRS o “Office of the =
MY 1 93/ 46/ 00, » Nistt.Cantrellor nf Sterec,
| : o - New PBongilgasn,

Téi. | ‘

. .
le Shyl KO, Kammakar, i Clark uniar COZ/CON/MIG,
_?o ‘ MK, Das, : ’

Sub t« Appeyl for correction of provisisnal
_ srniqrity 1lst of Jr.Cletk(G) in scalo %,
.. ' a59)/e die 26,4,200),

Ref te Yourlappeal dte 16450 203/22,5, 230,

. In raference ta yaur appaal dt= 16,5.2000/22,5,270
1t ts intornnd that 2 claxificatisn ans sonoht fram GY/n/21G
vide thig afficn L/*0,G8/24/0/NC) dted, 6,207 ard O8/2/01G

Plel {l22se) dte19/22,154227) hss intle

rated that actisn 1s T3 Gajtaken as por instrictions of CRo/P
MLOYS LAGE/T/29(3) /ot=T ¢

t=15,5,2 and this has alrsady been
'followed, T . . '

~
D RVALHS W
Copy fersprded for infarmatien to t=
(1) cas/om/ma,
'<\'\%:¢\\\*’\7""'3
DCOS/MBI.
® C A4 e a‘#wﬂdﬁ#iaa .
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B o (Hegd No. 217 of 1975 76)

 This i |s to cert:fy that . Shn/ é
‘ % e2egee-SOD /Wh‘e' of
of vxllage/town- e ln the Dlstnct

of the State of . ﬁ%?am blongs to the ..

caste which.is rgacogmsed as a Schedu
(Scheduled Castqs) Order, 1950 - as amended by lhe ?:heduled Castes
‘ and Scheduled Tzlbes Lists (Modmcanon Order ).1956,

T mgr;;n/ShumatdKumaﬂ Eﬂ/m%% 7?&/7..{-«\.,.@@.&.‘.. .and’or

his/har family orglnary resides .in villageftewn... O R

fxthe State of e%ﬂm ...........

0
eduled Caste un er the Constntutron

of .

S:gnature....i..

Designation PR L TT T TIPS r N

ﬁ\ s” \J "Jdu :/a P Lo, J‘;.)C‘..
- Schedu dCastes

Lome,

MR- LR
Date f.{}.é'@..:\ﬁ“ " o Davelopment Councnl, Assam.
o 4”'. * & .

Note: The term “ord;'ﬂ nly resndes used hera wili have the same meaning as in Séction 20 of the
Representation pt the Peoples Act. 1950
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BEFORE THE CEITRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH,
. . 1

- 2

 GUWANATI.
i

| M
IN_THE MATTER @F & }?”2
<

Sri Kertik Chendre Kermeker and y

Sri Heba Kante Das. o Applicents
Vs e e

Union of Indie ond others «+ Respondents
R

- MDD = .

IN THE MATTER OF :

Written Statement for end on béhalf of the

respondent Hos. 1 to 8.
The enswering respondents nost respectfully beg to
sheweth os wder &

Thet, the answering respondents have gone through
ond

1%
the copy of the cpplication filed by the applicents heve
understood the contents thereof.

Thet, the epplication suffers for went of valid

24
couse of action and/or right for filing the applicetione

That, the epplicetion is not meintzincble in its prosent

3
forn end is fit one to be dispmissed i linine.

Combdecsessl
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L, Thet the epplication is borred wnder the law of

limitetion end wnder Section 21 of {he Centrel Adninistrative
Tribwmal Act, 1985.

The everments at peragraph 3 of the application

are not correct and hence not ednitted.

5e Thet, seve end except those stotements of the
epplicants which ere adnitted herein below or ere pomme on

rocords, &ll other evements/allegetions of the applicents -
.A—VPL’GA&Z-S'\N . ‘
are denied herewith cnd the epplicents are put to strictest

proof thereof.

6+(a) Thet, &1l actions teken in the case 2re quite in
consonence to the rules end procedures in vogue and 2l
actions heve been teken after going theroughly into the merit
end facts of the coses end there has beell no 11llegelity,

jrregulerity or arbitrariness in the ccse,as allegeds

!

(b) The't, for the seke of brevity, the noticulous

deniel of ezch cnd every statements in the éifferent pard-
grephs of tia@ epplicction have been gvoidod. The answering
respondents heve peen cdvised to confine their sumissions

only to the relevent points in the application.

74 That, 25 it is felt necessery to submit before
the Hon'ble Tribunel in brief the faet of the case, the
sene is sulmitted hercunder for proper epprociation of the

cose 3

Conttdeseeee 6'3
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Sri K. C. Kemekar and Srill. K. Das were eppointed
es Junigr'Chrk on 27.12.90 and 27,191 respectively and
posted wder COnt’roller of Stores, N.F. Railwey (Constructionm),
Moligoon. 'Ga::aere.lrmlager/PersomeJ/Maligaon (in short GM(P)/
N&F. Reilvey, Meligeon) uynder letter No. E/1/25(s) Pt.I(Loose)
deted 25/28.2.2000 fixed peper lien of §Sri K. Ce Kemeker
and Neba Kente Des (applicants')) in the Junior Clerk grade

uhder District Controller of Stores, New Bongaigton.

.As 'pér guide lines issued by the Congroller of Stores/
Pefsmne]/Mah'_ge.en vide Letter No. F/V/ 25(8"9 Part I doted
16+5.90 they were pie.c@a at the bottm of the seniority list
of Jwior Clerk published as on 1.0%,2000 issued under No.ES/
%/NBQ doted 26 .4.2002.

On consideration of their appecl(of the staff conce=
med)and as. per instruction of GM(P)/Maligaon issued wmder
1etter HoE/ 255/ 101/7(8) Pt.I doted 15/ 16 10,2001 , the senio-
rity 1ist was reccsted and os per nomal rules of seniority
they heve been placed ot their eppropriate pleces,

£ |
~ (/ In the moentime on 17¢4.2000 prior to the issue of
ﬁ;e recasted seniority 1ist Serbashri Subhes Chendre Serkor

end sone other staff (§1. No. 3 to 11 in the recested senio-
rity 1ist of Junior Clerk o8 on 1.k.2000) were promoted to
the post of Senior Clerk whose nemes figure &8 Junior to the

epplicents in the Junior Clerks re-cested Seniority list. ]

It wos therefore decided 0o hold & suitability

written test for £illing up 7 Nos. of post of Senior Clerk

and eccordingly the epplicants (s/Sri Kamocker and Das) were

Contileceee o‘o)'!-
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cdvised to attgnd the suitabi_]ity test )date of which was
fized on 84742002, They were 8150 infomed thet if they
quolify themselves in the suitebility test, they would get
profoma fixetion et:._c. es per rules Ln respect of their
. juiors e.lre?«d;} prétea to the post of senicr clerk.s Bgt
‘ they remeined ebsent in the test on 8 o7 {2/09{\%@ appeared
in the 2bsentee which was held on 22.7.2002. | But in the

absentee selection they could not come out successful, and

JE
thus found not suiteble in the teste.
———

— . o ————

rer———————

8. That, with regard to avements nade at peregrephs
51 to kot of the epplication it is subnitted that nothing
ere sccepted 28 correct except those which are bhome on
records or are spgacifically 2dnitted here-—ynder 23 correcte
For the rest of the stwements the cpplicant is put to

strictest proof thereof.

] | 9. '~ That, with regerd to evernents at percgreph Ho.
h—".fS of the application it is sulmitted thet Geﬁeml Mongger
(PY/Maligeon fized peper lien of the eppliccats §/Sri Karmeker
end Des in the junior clerk grode wnder District Controller
of Stores, New Bongoigeon, N&F. Reilwey vide letter Ho B/ 1/
i- 25(8)Pt JI(Loose) dated 25/ 28 +242000, copy of the seid letter
dnted 25/28.2.2000 hes &lready been tmexed’ 28 Anmexurea N

-~

|
\
|
|
|

to thé applicotion.

j e
N 4 . . ‘
: / .' Tl‘.':?«t, with rege.rel to &ven:]ents et paxﬂgr&pb_ l“"o@
VA

ér the epplicetion it is suimitted thot this gseniority 1list

published at the initiel stoge under No. B/ &
peen cnnexed &9 Anmnexure~ A

/UBQ deted

-

264 4+2000 (e copy which IS
s issued by District Controller of

to the epplicatian) we

Stores, New Bongeigaon, N« Reilwdy as no guide line wos

G()ntdo sease 05
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received as regtrds the pmode etc. for fixetion seniority

etecs &t the tine of receipt of letter giving the applicants,

the peper lien.

It is also to nention herein that in the said
seniority list deted 26.4.2000 it wes clecrly mentioned

inter-alic o8 ynder @

"Provisimal seniority of Jre. Clerks « « o »

63 o V— K 2000 . .
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staff concemed ney subnit ,g'epresentatio:l, if any

within one month fron the date of receipt of this

seniority 1ist." "

Thus, it is well apparent thet this senierity list
was not final end wes subject to correction end was issued on

provisiomel besis in absence of required guide lines.

11. - Thet, with regoerd to avements ot parcgrophs b7
and 48 of the applicetion it is subnitted thet the allega-
tions es mede in the epplication are not correct. It is not
correct to say thet the privete respondent Sle Hos. g 10 18
in the epplication are enjding the benefit of promotion &s
senior clerk end Head clerk by way profoma fization. In fact,
the senjority 1ist hos elreedy been recast as on 14402000 2nd,
applicants were placed in their eppropriste placesin the
Junior Glerk's ccdre on receipt of necessery instructions
regarding fixetion of seniority ctc. fron General Manager(P),

Meligeon's office as will be well apparent from Annexure)-'B'
c Al 22.5 - 2oC 2) )
to the app]icatim.
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‘12'.; Thet, with regerd to evements at perographs #59,

)'3'010, ,4‘011, ,""01;.', l"o-“s’ ,+o1_2+, ll‘o‘S, L6 end ll‘o‘l? of a‘pp]ica-

tion, it is to subnit herein thet the allegations of the appli-

canto
It is quite & wrong inputation thet there htd been any npisct-

ere not correct end hence these are denied horewithe

)
rriege of Justice cause&te the applicants or the authorities
turned & deaf eﬁr or the grievances of the applicents remcined
wsettled for cll these years es clleged by then, or thore

were series of representetions from their end.

1/11; is to mention herein thet from the application
itself it is“Guite app@rent thet the provisional seniority

s deted %-.‘.h.2000 (Anmesure- A to the epplication)and

fext corrected ueniozity ]_’L..t was_ published/

temporery pronotion order of Junior Clerks (respondent Nos.

9 to 18) to b the post of Sre Clerk was isgued on 742000 on
q,.......----——...._._..,_----——""'9

M
basis of .,u._teb* lity_test. After re-cesting of seniority
1ist of Jr. Clerks, the epplicants heve cleerly been shown el

Senior £6 respondent No. 9 to 18 of the spplication &nd &
L —————TS——

suitebility test for uhe e.ppla_cmtu was elso arranged on
8172002 with follow:mg conditions inter alie as was intimg.teel

to the spplicant wnder letter doted 2762002 3

nif you vill quelify ygurselves in the suitebility
‘tost to be held on 8.7.2002, you will be eligible

for prefoma fixation elongwith your Jumiom,
Sri Subhes Che. Serker who alretdy prmot@d to

the POSt of Sre. Clerk (G‘:) e o o o o &8 per

oxtant rules .t

COﬂtd.ol.oa..?



o
| “4ssuing the eorrected seniority list deted 22.5.2002 2ns

i .

e

P
&@4
5
v
£ c
c o
58w
L v s
€
£~ 2
st
-d e oo ‘:-v:
et

As such, from ebove, it is quite cleor that the
Reilway Adninistration hed no intention to deprive hin of
his legitinete position which is qmite dependant on their
being found suitable for the post of Senior Clerk to be
adjudged on the bosis of their perfomence in the extnind-

tion t0 be held on 8.7.2002.

A copy of the said promotion Order No. E/NBQ/2000/9
deted 17 .4.2000 issued by District Controller of Stores, New
Bongeigeon, H.F. Reilvey  Xmkkex and the photo eopy of
Distriet Controller of Stores, New Bongeigeon, N JF o Beilwey!s
ietters: £o both the cpplicents deted 27462002 are snnexed

hereto s Amimxures: | o-a O respectively for recdy

perusal.

It is also to mention herein that the promotion to

the post of Sre Clerk etc. cen be given only after the. staff

guelifies in the written test hold for edjudging suitobility
6T = stoff for such post and the applicant could not qualify

~ 2
+ ) L . . .
in such test and-es such question of bty promotion a8 Senior
-

Clerk does “hot arise. As regords restoration of theix seniority
in J irior Clerks cotegory, the scne were almaﬁy—ﬁ

Jhdiiime
further intinctions were £lso issued on 27 £62002 to then to

the effect thet if they quelify in the Senior Clerks suitebi-
lity tost to be held on 8.7.2002 then theys would be eligible
for profome fixction with their Juior Sri Subhas Ch. Serker

(respondent Ho. 10) in tihds application.

In view of above, it is quite evident thet 21l ety
allegations are beseless and wmfounded cnd the epplication

suffers fron defects of suppression of fact thot they were

GOnt-do es s 08
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elreedy given the assurence that their prenotioncl banefits
otce would be given with retrospective offect provided they

qualify for the post of Senior Clerk in the written test held
on 847.+2002 etc.

Since they could not quelify for the post of 8r.

Clerk and feiled in the suitebility test they are to blone

thenselves for their 1ot.

Further, due notice wes token to his representotion
end there has bean no prejudicial, wnfeir, wmjust and discre-
ninatory trectment/policy in treating the applicontt!s case
Vis-e~vis other steff woridng in sopme establishment/cadre as
alleged end there has been no irregularity in asking then to
appecr in the suitebddity tost for promotion to Senior Gl@rkz‘a
post or intimeting then thet their eligibility for profome
fixetion os Senior Clerk 2pove Sri Subhes Ch. Serkar is
dependent on their qualifying in the suitability test for
Sr. Glerks post as menticned in the above said letter deted
27 642002,

Seniority of Jwiior Clerks wos re-=casted on |
281242001 giving full weightoge of thoir service os Jwnior
Clerk fron dote of appointment o5 will revetl from the photo

copy of the seid seniority list dated 13.12.08 (annexed here-
T ~OAT : 0. Raflesee, s Lo

to as Annexure ‘Y j)’r-uws&w&h.é.b«@), N L5

ro (E[ass o q(s) PEL Seled 28 2. 032 Loty @umaxssd

—

Lorele O Ao scune \X ) .
It is 2ls0o to nention herein that Sri Sisir Kumar

Das end Sri Re Wary vfore pronoted to the post of Head Clerk
egainst S«C. and ST+ quotes from 16.02 and 11.5.02 respect-
jively end it is submitted that there has been no irregularity
in such promotion.

Ccmtd.......9
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13, That, with regard to &vement 2t paragreph 4,18 and
4,19 of the application it is sulnitted that there hos not
been eny instence in the case which ney exhibit that there
hes been eny deviation fron the denocratic process of openness
of Governnent or right to lmow by the employees. The allega- |
tions of the spplicants thot thé epplicents ere quite in derk
for the elleged nurkey publicction of the seniority list of
Jwnior Clerk or thet the seme deprived them of their rightful
clein of seniority, promotion ond other consequentizl service
benefits are quite baseless, wmfownd end incorrect and hence
denied herewithe It is quite pertinent to mention horein that
the seniority nsta::].remtv published and the sepe circulcted
opongst ell concerned end it was recasted clso o8 will be

evident from the submissions in the foregoing paregrophs of

fhekr this written stotement.

W That, with regord to &llegations mede ot percgreph
4420 of the epplicetion it is submitted that the cllegctions
of the epplicont to the offect thet seniority and promotion
of the applicentsuere not given‘at the proper place of their
rightful clein oven after lopse of more then-a dectdes timo
ere quite incorrect end hence denied herewith. It is re-
itereted thot the cpplicents were already. given' due seniortty
position ctce in the corrocted Senioritytl;ﬁbnshed o 13.12.01
cs stetod horein before Paper lien for Jwnior Clork's post
wder District Controller of Stores, New Bongeigaon wags fixed
in Fobiuery,200:: and the seniority 1ist published 23 on
14,2000 hes olrecdy boen recested showing the two applicants

es senior nost Jwior Clorke.

Contdecese <10
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However, their pronotion end refixation of seniority position
to the post of Senior Glerk depended on their passing the
suitability st for the post of Senior Clerk in which they

foiled to succeed in the examination. P

5¢ Thet, with regard to the contention/allegations at
percgroph k.21 of the epplication it is submitted that the
allegations are not correct and hence not adnitted. There w;s
no peper in the hend of District Controller of Stores, Hew
Bongeigeon which could show that Sri Naba Kente Des was e
Scheduled Coste. Further, Sri Das 2lso never put up his clein
or inflomed the office of District Controller of Stores,

New Bongeigoon in this regerde. Further, his clain for further
propotion etc. was completely dependsnt on his passing the

suitebility test for Senior clerke.

16. Thet, in view of what heve been subnitted in the
ebove percgrephs of this written stotement, none of the grownds
for relief a3 nmentioned in percgraph 5 of the epplicotion and
relicf 25 sought wder parcgrophs 8 end 9 of the application
are susteinaple under low and foct of the caose and the prayers

ere liaple to be rejected.

It is conpletely denied that there has becn ony
violations of mles or constitutionel provisions like Articles
14, 16, 9(8) and 309 or there were ony derogotory end dis-
creninatory policy to hold the suitability test of the appli-
conts or written suitobility test was sought to be hold

Contdecess .11
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without correcting their seniority position or feirness of

Adiinistrotive Justice end Notural Justice were not opserved

os alloged.

17« Thet, it is subpitted thet all the actions taken
in the case by the respondents cre quite legel, valid end
proper end have been tzken after due application of nind and
thet the present case is based on wrong prenises and suffers
fron nisconception and nis-interpreotation of rules end levs

on the subject besides kximg basing on sumise only.

13., Thet, necessery enduiries ere still wder progress
and the answering respondents crave leave of the Hon! ble .
Tribunel to file edditionel Written Stotoment, if found

necessary after such enquiries, for the ends of Justice.

19. Thet, under the facts and circunstonces of the cose,
as stoted in the foregoing paragraphs of the Written Statenent,
the instont opplicction is not neintoinsble wider lew and

feet of the cose end is liaple to be disnissed.

eeveoag, Verification.
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the stetements made in paragreph | is true to nmy
knowledge and those mede in parcgraphs 7 to 15 are besed
on informztion &5 gathered from records of th;: casé, which

I believe to be true and the rest are ny hupphle Submission
before the Hon’blé Tribyngl and I sig this verificction on

this |4 Q-ﬂf deyy of Pecamber, 2002y
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UNION OF INDIA.
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' ". 3 * . e C. A - ~ Rp 97

R ; ?bﬁ bave bean empenal%ed for PTomotion to the post of Sr;cleri}G)
n scale %.450~~7DOO/~'RP/97 vide Mamorandyp h.,-ES/34/NBQ'dt~

igt

i gnvscale’*‘.4500-7050/;RP/97”a5§§nst the exispinc ate as STiclerk(g)

.‘-fﬁ_' ) : R > " Pay now fixdd-in;
_113 e "y '.. .“‘ . -,'-.' ’ .M\ ' ‘Scale k.4m“"m0/""

}.jg;y”x 1+ STL Subhag *hs: Sexker (scj asn0,. PR A

_wé 2., ?7 Jay Karan}ﬂ;. e 380C,/. y 450Q/~l
;Eﬁﬁﬁ;' 3,Smt: Kiran'Bala Roy, - 3500/~ . 4 4500/
R 40 sriogp, Banarjee, - 3500/~ + 4500/~

S B e e Choudhury,  3s00/- L asop).
. * ' Ranm Naresh Roy.(hg 3496/ - . 4500/~

. . . , A
' -7 Subrata pey, ©ot 342/ 4500/~ "
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Senierity pesitisn ef Jriclerk/G/M/Cle

T T T o
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1.4.2000 under DCOS/NBQ.

MR e e o At g

Ae!

tk afiter recastimg g5 en

sT/sc/  DOB DOA DQ.Pas Length ef Remarks,
oRC Jr,clerk, service . .
3 4 5 6 . : —
1. shri K.C.Karmakar. UR  2,10.70 27,12,90 27.12.90 9.3.4 ' ,,;king under cos/c.n/ram.
2, ™ N.K. Das. " .. 1.9, 27,1.91 701.91 9.2.4 :
3. * S.C.Sarkar. ST 21.7.60 16s11.31  1.4,92 - 3.0,0 T
4, = Jaykaran. UR  3.12,62 2,7.36 lo4,92 8.2;0 ]
5., $mt. Kiran bala Rey, "~ 19,2,58 27,8.36 1.4,92 8.2.0, )
6. Shri S.P.3anerjee, " 13,12,68  27.4.92 27.4,92 7.11.4
7. * V.K.Cheudhury, " 2.2,74 27.4,92 27 .,4,52 Toll 4
8., ® Ram Naresh Revys; . 8+6070 21.12.23 €.1.95 542425
| 9. .* Subrata Dey, » 28,8.62  11,10.9Q 6.1.95 5.2.25
» p.R. Bhewnick, " 1,3,66  11,10.90  6.1.9895 5.2.25
11, * R.C. ¥ary. _ ST. 15.11.71  19.5.% 20.9.95 4.6,11
12, @®Jadav Basumatary, " 1,11,67 602,96 6.2.96 4,1.25
13, *® Ram Naresh Paswan. T 22,2.69 4,3.96 4,3,96 4.0.27 Werking under DACOS/APDI.
14, *® Samar Bikram Seth. UR 20.10.7 5,2.57 Se2.97 3.1.26 )
15, * s5.K. Jha. UR 15,171 - 4,3,97 4,3,97 3.0.27 .
16, * S.P. Balmiki. SC 10.12.66 24,10,8%  14,5,97 210,17 )
17, * Babul ch, Das. * 1.9.66 11,10.90  14,.5.97 2.10.17
18, * S, Sen Sharma% UR  1.4.67 11,10.90 14.,5.53 2,10.17
' i Cant - P=2,
%} D




9. Shri Juleus Basumatarys ST 25,272  6.10.98

6.10,98 1.,5.25
20, * I.X. Chakaraberty, UR 1.9.75 6.10.98 6.10.98  1,5.25
21. Miss Tapashi Bhawmick, " 12.1.77  23.12,98  23,12.98  1,3.98
. _Yeu_gare equestac te circulate .the 3-ev2 pasitien ameng Whre the staff cancerned .
ard sene the Tepresentatisn received fmem the staif cen
27,12 001 for further actisn,

Cencerned, if any te theés end within

DA/ =
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General Mapjeger (P)
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4T e W255/101/7(9)Pt-1, - Dateds I8 -g2-2002

'L/*To"
DGO § ImQ

- Subt~ Reozsting ef senlerity eof K, €,
Xarmekar & N, X, Dns, JreQlerk/ 6
, under CO S/OOIVHLG.

Refs~ Your letter Ne. Y 26/IBQ dntod:
8~1 2"&)010 '

Laaaeaa o 2 2 )

A In refersnen to the 2beve, this is te inform tlﬂat
L the mattor rezarding eastijig of sorilerity ef the abeve .

. nmmed Oepistruetion staff, hms Boen duly examined by the
v, compotont authorvity.
Sk

Ve ' It in 1nthmtqd that the fixing up of lien éf "
\ sietafl of Genstructien Orgenichtion 18 dene os yor ,oxtéﬂ;t,
> /{ nstrustien ard 2lee as pexr the siministrative sesivonlesieo
It 1 nlee mentienod hore that the 1len ef the Oesmtrus)iol
Organimtien steff has bodn fixed iy varieus ether Unite

alos with the boniofit af eonlerity frem the dats of their
appointmogt, ’

Thorefore, the aforeesid repreceritatisf 1o d1spe
of, Tho 14¢ of tho abeve nomed twe staff sf Coristruetis;
Orgeniection may we timlliv fixed 1 the Unit of D00 8/ 1mq
&8 per the (iroofc:lv"o 18ovpt urder thip offied’ lotter :
M. B/163/2(8) dateds 09/05/ 1981 ard M, 3/255/101/7(8)21;JI
. datedt 15/10/2001. Rl :
Al‘\-.- _'.‘.'v

( & "MIsRA)
Anstt, Persinnel Dffiear/ MAS
fex Sepoxal Mevssgar (P).
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BEFORE THE CENTRAL ADMINISTRATI

l.

GUWAHATI B\ENCH';"‘GUWAHATI

0.A. No. 221 of 2002.

Sri  Kartik Chandra Karmakar, S/o. Late Jagadish

Karmakar, working as Adhoc Senior clerk under

Controller of Stores (Con.), N.F. Railway, Maligaon,

 Guwahati — 781 011. .

-

AND

Sri Naba Kanta Das, S/o. Late Sarbeswar Das, working as
Adhoc Senior clerk under Controller of Stores (Con.), N. F.
Railway, Maligaon, Guwahati — 781 011.

----------------- Applicants
Vs.
Union of India and others  ---Respondents/Opp. Parties

"IN THE MATTER OF:

Rejoinder to the Written Statement submitted by the
Respondents Nos. 1 to § .

The petition of the Applicants most respectfully sheweth :

That the Applicants in reply to the para — 1 of the Written
Statement submitted by the Respondents offer no

comments.

(Contd....2: That the .....)

g
g
:
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5.1.

That the Respondents have not offered reasons under

paras 2,3 and 4 of their Written Statement for which the

Application suffers for want of valid cause of action/right

for filing the Application, nor maintainability and the bar

of limitation.

That the Applicants offer no comments against paragraph

5 of the Written Statement submitted by the Respondents.

That it is submitted that the statement made under para 6
(a) and (b) have not been correctly reflected by the

Respondents in their Written Statement.

That in regard to the statement made by the Respondents
under para 7 of their Written Statement it is submitted
that the correct picture of the position, claim and the
action taken by the administration have not been
correctly shown. The fact of the case which was already
mentioned in details under paragraphs 4.1 to 4.7 in the
O.A. 221 of 2002 and highlighted in thé said O.A. with
the supportive Annexures are re-iterated here for
appraisal of your Lordships. The answers to different

sub paras of the statement in the said para are as under:

The Respondents in their Written Statement have agreed

(Contd....3:that the lien.....)

"KQJCJ\\K chooalTea KereomeKare |



5.2.

5.3.

5.4.

that the lien of the Applicants was fixed with
DCOS/NBQ vide their letter dated 28.2.2000(Annexure —
N of O.A.). The date of appointments of the Applicants
were there. Then how the Applicants’ names came down
at the bottom of DCOS/NBQ’s letter dated 26.4.2000
(Annexure-A of O.A.). In fact, this letter of 26.4.2000 is
the basis of all representations of the Applicants and

filing this O.A. before this Hon’ble Tribunal.

Even after getting the “guidelines” on 16.5.90, as stated
by the Respondents, why the Applicants were placed at
the bottom of the seniority list of Junior Clerk published
on 1.4.2000, i.e., after lapse of 10 years time.

Moreover, no letter under No. ES/26/NBQ dated
26.4.200% as stated by the Respondents, was

communicated to the Applicants.

The letter issued on 26.4.2000 and the letter signed on
13.12.2001 by DCOS/NBQ (Annexure —A of the O.A.
and Annexure-Ill of the Respondent’s Written
Statement), wherein by both the seniority lists the
senijority of Junior Clerks was shown “as on 1.4.2000”
and in the earlier seniority list the Applicant’s names

were shown at the top whereas in the latter’s

(Contd....4: seniority list, published....)
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5.5.

5.6.

seniority list, published by the same DCOS/NBQ, the
Applicants names were shown at the bottom. This “top”
and “bottom”, both cannot be placed at the same time and
at the same place. It is the clear proof of fabrication by

mal-intention after the institution of this 0.A.

When the “guideline‘s” were received by 16.5.90 and
seniority of the Applicants were shown as on 1.4.2000, as
stated by the Respondents in their Written Statement,
then why and how on 17.4.2000, excluding the names of
the Applicants appearing in the SI. Nos. 1 and 2 of the

said seniority list, “Sarbashri Subhas Chandra Sarkar.

and some other staff (SI. No. 3 to 11) in the recasted
seniority list of Junior Clerk as on 1.4.2000”, as stated
by the Respondents, “were promoted to the post of

Senior Clerk”.

This is, indeed, an unfair play and against all cannons -

of justice under the sun, which proves deliberate
intention to victimize the Applicants for some vested

interest.

The Respondents have not taken any action for the wrong
fixation of seniority and flouting of Railway Board’s
Rules communicated under No. E50/RCI/16/3 dated
23.7.1954 and Railway codal ~ provisions  under
Rule 228 of IREM Vol.-1, 1989 and Rule 2927.R.II of

(Contd...5:Establishment Court...... )
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5.7.

o

Establishment Coe@in giving “erroneous promotion” to
the juniors of the Applicants shown above and also stated

by the Respondents in their Written Statement.

The Questions papers and Answer Scripts of suitability
tests for Senior Clerks held on 17.4.2000, 8.7.2002 and
22.7.2002 have been challenged and asked for filing
before this Hon’ble Tribunal vide Misc. case No.
X of 2003.

That in respect of para 8 of the Written Statement
submitted by the Respondents the Applicants offer no
comments as they have already mentioned in the original

petition.

That in respect of the para-9 of the Written Statement

made by the Respondents the Applicants beg to state that-
if seniority was fixed on 1.4.2000, as stated by the .

Respondents ;then why letter No. ES/26/NBQ dated
31.10.2000 (Annexure -V) was issued by the

- DCOS/NBQ to Applicants stating that “clarification has

been sought from General Manager (P)/Maligaon”.
Thus, the statement in this para become infructuous and

“afterthought” plea which also has become inconsistent.

(Contd...6: That in regard....)
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That in regard to the statement made under para 10 of the
Written statement it is submitted that the statement was
not c'orreétly made by the Respondent, though under
VERIFICATION signed by the Chief Personnel Officer
(Administration) of the N.F. Railway/Maligaon. It ‘is
completely a deviation from the fact. The Respondent’s
submission in this para are not in conformity with their
action taken. If on earlier date i.c., 1.4.2000Agwas
correctly fixed, then how it was re-fixed and revised on
26.04.2000 and for which the Applicants submitted series
of representations against this incorrect assignment of
seniority published on 26.4.2000. The question of
“absence of required guidelines” is also futile, as Chief
Personnel Officer/N.F. Railway/Maligaon and General
Manager(P), N.F. Railway, Maligaon vide their letters
Nos...E/163/2(C) dated 9.5.1991 and E/1/25(S)/Pt.-1
(Loose) dated 25/28.2.2000 respectively, (Annexures M
& N of the O.A.) have categorically and very much
candidly instructed all concerned officials and, more

particularly the DCOS/N. F. Railway/NBQ, as to how the
lien and seniority c;t;'&he emploziffs appginted\ on

Wov
compassionate groundj\in both group C and D categories
to be fixed. Had the guidelines/instructions mentioned
therein been followed meticulously, the question of all

these anomalies, representations and filing of the O.A. in

(Contd...7: this Hon’ble.....)
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10.

this Hon’ble Tribunal by the Applicants could not have
arisen at all. This was completely because of inaction
and wrong action of the DCOS/NBQ, Respondent No. 8,
and within the very knowledge of all other Respondents
under 1 to 7 of the O.A.

That in regard to the statement made under para 11 in the
Written Statement by the Respondent it is submitted that
the seniority list as shown published on 1.4.2000 under
annexure-III of the said Written Statement was an
“afterthought” action and only made after filing this O.A.
in the Hon’ble Tribunal, and that too, without observing
any procedures invoke according to the Railway Rules,

not even the relevant file No. or communication No. is

chanchcs KQJ@C!K&JC

X

R ~%, 2007
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also inserted thereto and no copy was dockéfed to any of </

the concerned authorities, including the Applicants and
respective Union Officials, which everyone has to mark,

note and agree.

That in respect of para 12 of the Written Statement made
by the Respondents it is submitted that if the seniority list
as enclosed under annexure-III of the said Written
Statement and contents made therein were done correctly
and honestly then why the Applicants were not called for

in the suitability test for promotion to the post of Senior

(Contd...8: Clerk, the order........)



Clerk, the order of which was issued on 17.4.2000, along
with the Respondents Nos. 9 to 18, by the DCOS/NBQ,
the Respondent No. 8, and why then the said Respondent
No. 8, DCOS/NBQ, imposed condition upon the
Applicants that “if you will qualify yourself in the
suitability test to be held on 8.7.2002, you will be eligible
for proforma fixation along with your Junior Sri Subash
Chandra Sarkar should also be promoted to the post of
Senior Clerk (G) ....as per extant Rules”. Under what
extant Rules the juniors have shown above were
promoted superseding the claim of the seniors i.e., the
Applicants, were not explained by the Respondents
neither in their Written Statement nor in the
aforementioned letter issued by the Respondent No. 8,
DCOS/NBQ. Why such disparity was inevitable only in
the case of the Applicants, making quite inconsistent to
the constitutional safeguards in respect of right to
equality and right to employment under Articlesl4 and
16 of the constitution, were not clarified by the

Respondents in their Written Statement.

It is submitted in this connection as to why no reply was
given to their representation against the publication of the

!
results (Annexuresﬁ.ga.) made to DCOS/NBQ and

subsequently to the General Manager to enquire in to

(Contd....9: facts of the case......... )
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facts of the case and unveil the truth. In the letter issued
from Controller of Stores, Respondent No. 6 of the O.A.,
letter signed by Sri J.J. Bora, Deupty Controller of Stores
to DCOS/NBQ, to make a reply in response to the
representation against the holding of the suitability test of
Senior Clerk and the publication of the result, was not
communicated to the Applicants so far. The copies of the
said letters are enclosed as Annexure Z and Z'. It is also
further submitted that the un-success of the Applicants in
the suitability test held on 22.7.2002 was deliberately
done at the DCOS/NBQ’S end. The attitude of the
DCOS/NBQ is very much manifest from the conditional
offer of fixation of seniority and given of proforma

promotion by the DCOS/NBQ according to his letter

dated 27.6.2002 could not be maintained and abcepted

under any Rules. The Respondents have flouted their

own Rules and the prevailing system in fixation of

seniority, holding of the suitability test for promotion to

the post of Senior Clerk and Head Clerk against a
reserved quota and publication of the result of the
suitability test as in the case of this humble Applicants.
Therefore, the contentions made in this para-12 by the

Respondents is brazen lie.

Sri Naba Kanta Das, one of the two Applicants of the

(Contd...10: 0.A. No. 221......... )
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O.A. No. 221 of 2002 was appointed on compassionate

ground against the reservation quota of SC and this was

very much known to the Respondents as the appointment
letter No. 586E/81/1(W)/Class-111/3. Pt.VI dated 15.2.90
was issued by the General Manager (P), N.F. Railway,
Maligaon (Annexure H), the Respondent No. 1 and 3 of
the O.A. So why the case of the Applicant Sri Naba
Kanta Das was not considered while promoting Sri Sishir
K. Das promoted to the post of Head Clerk against SC
quota from 1.6.2002 by the Respondent No. 38,
DCOS/NBQ. 1t is a clear violation of the constitutional
provisions in respect of employment under articles 16
and 39(d). Even the Railway Board itself have
repeatedly instructed to the Zonal Railways that the cases
of the employees belonging to the reserved ‘quota shall
have to be vigorously pursued and maintained
meticulously with fullest attention and sincerity and there
should not be any lapses on this issue under any
circumstances. It fails to understand as to how under
such mandatory instructions and guidelines by the apex
body of the Railway system, more particularly the
Respondent No. 8, have violated to cause infringément_ n
the case of the Applicant Sri Naba Kanta Das belonging
to the SC quota.

(Contd....11:That in respect......)

A
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12.

‘}S/

11

That in respect of the the statement made under para 13
of the Written Statement by the Respondent it is

submitted that a false statement has been forwarded there

to the making of the seniority list, though in a very

peculiar form and quite contrary to the norms of the
railways established system, has not been circulated to
the Applicants at all, as submitted as Annexure-III of
their Written Statement. The Applicants challenged the
Respondent to show any kind of  receipt of
acknowledgement by the Applicants in respect of their
seniority list enclosed in the Written Statement as
Annexure-III which was shown to be published as on

1.4.2000 and signed by DCOS/NBQ on 13.12.2001.

That in respect of the statements under paras
14,15,16,17,18 and 19 made by the Respondent are the
repeatations to their earlier submission, and hence, the
Applicants beg not to comment further for brevity of the
petition, as they have already submitted their submissions
in the foregoing paras against such statements. In this
connection the Applicants beg to re-iterate further that
there have been completely violation of the Rules of

constitutional provisions under articles 14, 16, 39 and

309 and all the Rules and procedures of the Railways

established system for which the Respondents made the

(Contd...12:Applicants victimized........ )
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Applicants victimized and to suffer loss for more than a dacade’s
time. The contention, therefore, of the Respondent made under
para 19 is not at all maintainable on the wrong actions taken by the
Respondents, more particularly the Respondent No. 8, DCOS/NBQ,
right from the appointment and fixation of the lien of the Applicants
mentioned in the foregoing paras. The Ai)plicants reiterates their
submission what made under paras 4.1 to 4.17 of O.A. No. 221 of
2002 shown under “FACTS”. '

The Applicants beg to submit herein that the action of the

Respondents, more particularly the Respondent No. 8,

DCOS/NBQ, are ultravires to the constitutional safeguards and

also infringement of the statutory provisions and the prevailing

system and Rules of the Railways were flouted for the following

réasons :

1. The fixation of seniority was not correctly made
immediately after fixation of lien of the Applicants, which

took about a decade’s time.

1.  The incorrect seniority list published repeatedly on
26.4.2000, 12.4.2000 and as on 1.4.2000 as shown under
Annexure-III of their Written Statement in spite of
categorical instructions of the Respondent No. 1 and 3 and

the representations of the Applicants.

(Contd...13: Holding of .....)

<
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Holding of suitability test without fixing the correct
seniority list was irregular and contrary to the prevailing

system of the Railway.

Promotion of the Junior, Respondent Nos. 9 to 18, to the

~ Senior i.e., Applicants, are arbitrary and un-constitutional

and, hence unlawful and unfair play.

Holding of the Written Test on 22.7.2002 was not in

conformity with the rules of the written test.

Number of vacancies of the post of Senior Clerks have not
been assessed and posts not notified before holding

selectioﬁ/suitability test as per rules.

As per Railway Rules, holding of the suitability test for

promotion to the post of Senior Clerk option for entering

either into SVC or Senior Clerk was not obtained prior to
holding of the suitability test, as required as per AVC of

the Stores department.

“Construction-reserved” posts were not counted before

holding the suitability test.

The Respondent No. 8;DCOS/NBQ, violated Railway
Board’s circular on “erroneous promotions” under No.

ES0/RCI/16/3 dated 23.7.1954 and Rule 228 of Indian

(Contd....14: Railway Establishment....... )
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Railway Establishment Manual, Vol.-I, 1989 revised
Edition and Rule 2927-R.II of the codal provision.

x.  Bilingual questions were not there in the written test of the

Applicants.

xt.  The “reservation quota” and norms and eligibility criteria
for passing in the written examination and qualifying in the
suitability test in the case of the Applicant Sri Naba Kanta

Das was not maintained.

xii.  The suitability test for the reasons above is therefore liable

to the quashed and set aside.

Under the circumstances it is, therefore, prayed that your
Lordships may be magnanimous enough to call for the records if
necessary by summoning the DCOS/NBQ to swear on Affidavit
that the seniority list as annexed under Annexure-III of their
Written Statement was made bonafide and the written
examination of the Applicants was taken honestly and.on good
faith, belief and action and the publication of the result was made
according to his good conscience, and after examining the whole
case on merits, render justice to redress the long standing

grievances of these »Applicants.

And for this act of your kindness, as in duty bound,the
Applicants shall pray and remain ever grateful.
(Contd.....15: VERIFICATION....)
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VERIFICATION | <

I, Sri Kartik Chandra Karmakar, S/o. Late Jagadish Karmakar aged
about 33 years, working as adhoc Senior Clerk under the Controller
of Stores (Con.), N.F. Railway, Maligaon and being authorized by
the other Applicant named Sri Naba Kanta Das, S/o. Late Sarbeswar
Das aged about 33 years, working as adhoc Senior Clerk under the
Controller of Stores (Con.), N.F. Railway, Maligaon, do hereby
solemnly affirm and verify that the contents of paragraphs
...... to.....are the facts of the case and true to my knowledge,
information and belief and that I have not suppressed any material
facts and the paras....to ...are my humble and respectful

submission before this Hon’ble Tribunal.

. .
And 1 sign this verification on this --------- ’-—(-’L-E-,f-',:-,--- day of
March, 2003.

Place: Guwahati

Date: t=0222003. : -
| | \QJ"/HK Qhanotrea Kaemeker,

Signature of the Applicant

To
The Deputy Registrar
Central Administrative Tribunal

Guwabhati.
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TO

* THE DISTRICT CONTROLLER OF STORES,
- N.F.RAILWAY, NEW BONGAIGAON.

Through: Proper Channel

Sir,
Sub: Appeal for review of the result of the suitability written Test held on 22-07-
02 for the promotion to the post of Sr: Clerk (G) in Scale Rs. 4500-7000/-, ===

Ref: Your Memorandum No: ES/1/NBQ dt: 23-07-2002. ‘ |

Most respectfully 1 beg to lay the following lines for favour of your sympathetic
consideration and favourable orders please:

1) That the result of the suitability test for the Senior Clerk (G) published vide your
Memorandum under reference is highly astonishing, peculiar grief and great
resentment for me, as my name has not been empanelled in the list of suitable
candidates, albeit I have answered to the Questions, which were harder than that g
of the questions put to the candidates on 08-07-2002, perfectly and I do verily
believe my answer scripts were not properly evaluated, rather, adjudged with a
preconceived idea, as [ have been repeatedly filing representations and appeals for
correct fixation of my seniority which you are denying me right from my fixation
of lien with your unit. '

2) That in your Notification No: ES/ 1/NBQ dt: 19-6-2002 you have mentioned ~“No
absentee Test will be held” In response to my appeal dated 18-06-2002 you have
imposed conditions precedent before fixation of my seniority correctly in the
Junior Clerk’s grade and before holding the suitability Test for the S Clerk that —

“if you qualify yourself in the suitability test to be held on 08-07-
2002, you will be eligible for proforma fixation with your junior,
Sri Subhas Chandra Sarkar who already promoted to the post of Sr:
Clerk (G) as per extant rules ... Otherwise you will lose your
seniority in the grade of Sr: Clerk (G).”

as mentioned in your letter No: ES/I/NBQ dt: 27-06-2002. 1t is not understood
this conditional holding of suitability Test covers by what “Extent rules” when the
seniority itself has not been correctly assigned as yet. This indicates a vindictive
attitude towards an humble employee to deprive of his rightful claim and thereby
attracts “Bias” and “malafides”.
However, I would fervently pray to your good conscience and benign discernment that:
you would be kind enough to look into the matter with lenient view and sympathetically
consider my case for correct fixation of seniority and empanel my name in the list of
successful candidates for promotion to the post of senior Clerk by reviewing and re-
evaluating my answer script and oblige thereby.

Jx.

With regards,

Dated Maligaon, Your faithfully,

The 1% August/2002, | 7




A
Copy forwarded to: ‘

1) General Manager (P)/N.F. Railway/Maligaon.

2) General Manager (Con)/N.F. Railway/Maligaon.
3) Controller of Stores/N.F. Railway/Maligaon. -

4) Controller of Stores (Con)/N.F. Railway/Maligaon.
5) Chief Personnel Officer/N.F. Railway/Maligaon.
6) DRM (P)/N.F. Railway/APDJ.

7) APO/W/NBQ

For information and taking necessary action please. DCOS/NBQ’s
Memorandum under reference, Notification, letter and my appeal dated
2002 (all photo copies) are sent herewith for favour of your kind perusal
and to see as to how this humble employee is being treated ab initio and
thereby depriving his “Just Claim” by the DCOS/NBQ by inviting unfair,
unjust and miscarriage of justice at every step and in every action.

Holding of suitability tést without fixation of correct seniority is itself
contrary to all Rules and derogatory to the terms of employment enshrined
under Arts. 14 & 16 of the Constitution of India. '

DA: AS above ‘ K h&o}' MCJTCDQ Ka e ,S <.
: f Ad hoc Senior Clerk under 7
COS(CON) N.F. Railway/Maligaon.

St



; To | | \}0\
A The General Manager (Con)
- N.F. Railway,
Maligaon
Sir,

Sub: Appeal for correct fixation of seniority and postponement of the
proposed suitability test for promotion to the post of senior clerk
in Scale Rs. 4500 — 7000/- scheduled to be held on 08-7-2002.

Ref: My representation dt.}8.6 02& DCOS/NBQ’s notification No.
ES/ I/ NBQ dt. 19-6-2002 and COS (Con) /N. F. Railway/

Maligaon’s  sparing Order NoSC/G /Q7 8/?4’1\/ dt. 25- - 009,

Most respectfully I beg to state that desplte series of representations by this
applicant and issuance of directions by the various Administrative levels for correct
fixation of my seniority in the grade of clerk (G), the DCOS/NBQ under whose control
my lien is fixed, has fixed the date of holding written examination for the suitability

test for the promotion of senior clerk in scale Rs. 4500 — 7000/~ scheduled to be held on
08-7-2002 and caused detrimental effect to the undersigned for getting his correct
seniority and proforma promotion at par with the persons shown under SN. 1 to 9 in the
seniority list published under DCOS/ NBQ’s No. ES/26/NBQ dt. 26-4-2G00 (photo
copy enclosed) whose date of appointment in Group “C” series, more particularly, in
the grade & capacity of Jr. Clerk, are much later than that of this;applicant. This is not
only unfair and unjust but also miscarriage of justice to this applicant and thereby hits
the consntutlonal provisions in respect of equahty and employment.

In the premises mentioned above, it is, therefore, requested that vour good
conscience and magnanimity would take appropriate steps in the matter and issue
directions to DCOS/NBQ so as to assign my correct seniority and give proforma
promotion to me and till such time the proposed suitability test mentioned above is
postponed

— v WW ﬂ sﬂ!ﬂ’“’lAnd for' thls acto ___y,g,up,landness I shall remain ever grateful

Vi oW
o) *‘ﬁ&"‘c ( | Yours faithfully,

Ad - hoc senior clerk

! Under contro Jer of stores (* »' - )

o Ry way, 3 »“

lesg® ) Karebk. ahoactes ‘“”"‘““"“”‘

\:’fq,, e

eneral Manager, N.F, Iig{way, Maligaon “ ) g\\ ﬂa m T
Chief PersonnbL»Qjﬁc%r, N.-F7Railway, Mah? . ‘ A QI
Controller of Stores;N-F-Railway, Maligaop § ¥ ‘ ¥l ‘{

ontroller of Stores (Con), N. F. Railway, Mali _ il
CE/Con/IL N. F. Railway/ Maligaon . ﬁ 3 j«,,/ﬁ

Dy. CPO/Con/ N. F. Railway, Maligaon- -
DCOS/ N. F. Railway, New gangm‘ghon, for”' o)
D -é'to take necessary action ple)aSe # R

: As above- -

Wi WEIC (Y. ; ?ii'\rm':!{—kb—;__ =3
astt, COBETOUCT gt '

- A Yo Tom, mi-’?{{;m ,
¥ F, Railway, Mahy.. .
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Office of the
N S WW ~ Controller of Stores

| Ny Maligaon, Guwahati-11
1 e sETEY G 03 8,
T

7 - DCOS/NBQ :

Dated: 7-8-2002.

Sub:-Appeal for review of the result of the
suitability written test held on 22-7-02

g . for the promotion to the post of Sr.Clerk(G)
‘o . ' In scale Rs.4500-7000/-

" Ref:-COS/Con’s letter No.SC/G/2187/PLIV dt.05-8-2002.
addressed to you copy to COS/MLG. -

-

" of the appeal of Shri K.C.Karmakar and Shri N.K.Das, Sr.Clerk(Ad-hoc) under
- COS/Con, you are requested to examine the case'and action taken accordingly with
intimation to this office and others. These are unit controlled posts, so the decision to be

You may please connect the above referred letter of COS/Con/MLG. In the light

WP e STy
e S A

, - taken at your level,
/R S | | (1.1, Borsh)
g Dy.Controller of Storey/IC
i’.’ for Controller of Stores
|
' _ + .Copy to.

(1) GMPYN.F.RIy/MLG. (2)COS/CoivMLG (3)APO/W/NBQ. &
- ' A

S

A

O,oe& for Controlkr of Stores
‘,}9( |
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‘Reply to the rejoinder tiled by the applicants to the -

L

respondent’s written statement filed on 27/09/2002

In response to above rejoinder, the following are submitted for and on B

_ behalt of respondents Nos.1 to 8 most respectﬁmy.

1) That, the answering respondents have gone throuéh the copy ;)t‘ the aforesaid
5, rejoinder: ‘ed by thg aﬁph‘cants and have undemtood the contents thcréot’.
5 2) That save and except those averments made_ in the rejoinder, which axie.adnlittcd
| hereunder or are borne on records, all other averments as made m the fejOinder
are 1o be r&:.garded‘ as hbt being admitted by the respondents and Kthe applicants > m(m—%‘to
strictest proot thereof. |
3) That, for the sake of brevity, the respondents have refrained from repeating ail |
those averments made in the wrilten statement already filed in the case, which

* also contains the answer to the allegations.

N

Contd....2.
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4) That, with regard to averments at paragraph 4 of the rejoinder, the responden’ssé'ﬁ| @ .
. \ e 'gc :(?}
beg io restate and re-aftirm their pervious submissions at paragraphs 2,3,4,6 )'E R 5
_ . s S
and 6 (b) of therr written statement submitied in the case. It is also to submit here E ud 'L;
e 2
) w
mn that:- E . §
v e N
172]

a) The appiicants have got no valid cause of action especially when they couldl
not quality in the written selection test held for the purpose of promotion
t_d the senior cle.x"k category.

b) Their appﬁca»tion is already time barred as they are raising the issue for
grant .of se.nion'ty as junior clerk from retrospective }cizzte. of 1990/199i
when sc many persons {junior clerks) have been promoted by now and the
applicants never approached th_e Hon*ble High Cowrt or Hon’?bie
Tribunai sb fong for redressai of their grievances, it they feit aggrieved at
al.

. ) . . - ’
It is to mention herein that respondent no.9 atter being empanelied was
' -

nromoted as senior clerk afier holding due selection in the vear 19% {on 20/09/96
vide office order no. ES/34/NBQ dt.20/09/96 issued by Dy. Controlier of Sfores, |
New Bongaigaon) and respondcnts nos. 10 to 18 after being empanelied were
Ioniy promoted tcmpora‘é!}' to officiate asvsenibr clerk (G} n scale of Rs.45GD-

7000/~ EP/97 vide DCOS/New Bongaigaon vide office order no. E/NBQ/2000/9

*
o3t

dt.17/04/2000 etc. Thus it is quite incorrect to ailege that the :-= - sutfers
for want of offering reasons about want of cause of action or non maintainability -
or bar of limitations, when same are quite self’ explanatory and understandable

and requires no further elaboration as to make the submissions bulky.

Contd....3
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Sr. Materials Manager ~ Deot-

5) That, as regards averments in paragrapb 3 of the rejoinder, it 1§ submmed that the .

statements made in paragraph 7 of the written’ statement is restated and re

aftirmed.
It is to submit here in that this letter dated 28/02/00 was received in

DCOS/NBQ’s office only on 11/03/'00 and prior'to connecting all relevant papers

the matter regarding the filling up of existing vacancies of senior clerk
o T e

Iemporanly were already under process and in the examination helci statt who

]

#fes m”rvm

. ’
Tiyaanm

ot

quahﬁed in the selection test were allowed to officiate tempm &Y %s senior clerks. \/\/

It is to menuon here tnat this temporarv arrangement had t0 be done’ tor

work intercst and also due to some communication gap etc. and it was also cieariy "

intimated to the applicaﬁts vide DCOS/New Bongaigaon’s letter no 27.6.2002 as

under

suitability test to be held on 08/07/02, you will be Aeligible“ for pertforma
fixation along with your junior, Syi Subhas Ch. Sark;al" who already
promoted to the post of Sr. Clerk (G) as per extent rules.
You are therefore advisedto agend the suitability test to be
 held on 08/07/2002"..........7

In the said selection for promotion to the post of senior clerks held on

08/07/2002 and 22/07/02, six staft (mcludes the apphcants and 4 Jumor clerks

who are Jumm to the applicants) appeared and though the 4 persons who are
Jjunior 10 the applicants could quality, the applicants failed to qualify in thg written
test/selection.

The applicants secured marks in the written test as under: -

Contd....Y
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Name . ‘ Marks secured out of Results L e g\‘; <
: . ) swri Fa 'é !
Total marks. 100 - 12 4% § gg
& @<
.S K.C Is.armakzu - 47 . Failed E/}: % ﬁ
‘ ® %
) , <
2. 8ri Naba Kanta D,asv i9 Failéd % ;62 3

The’ necessary ‘answer scripts in the selection and other connected records .

as called for are being submitted betore the Hon'ble Tn'bunai for perusai.

However for 1eady pemsal a copy of the summarized ctatemcnt showmg

_ mdmdual marks secmed by each candidate is also annex ed ‘here to as

—

Anne\me...-.'...; \/ to this reply
' W v

It is also submitted herem the guide hﬁe of 16/05/90 as mennoned bv the
apphcants, therc is no me_ntlon of the. namr; of the applicants and the seniority list
dated 26/04/’ZOQQ (Annex’cd'.as annexure A ;fo the h applic&(@?x\;as not a tinal
seniogity list and same was subject to correction. The applicants were ali along
working in the construction organization of the N.F. Railway and the matter

o A leulwsiibieds
relating to asszgnment of peper lien . in the open Jine in the DCOSfNew
~

Bongaigaon estabhshment was mentioned in GM(PYN.F Railway’s Lener ctated' "

75-28/02/2000 ( A.nne\ieci as Axme\urc to thc apphcauon) The. allegatlon of

placing the ’apph‘cams' at the bottom ‘of the provisional seniority fist dated

26/04/2000 (as on 01/04/2000) cannot stand. 'Ihéaﬁp@icanté have not mentioned

that even in the provisional seniority list dated 22/05/2002 the applicants’ names

'wei‘e piaéed at the top of the list (as on (1/04/2002).
\ ;

The applicants are also silent on the point that as per rule, no prbmotjqﬁ

can be granted to the post of senior clerks unless one qualities in the writien

Conid.... s’
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: test/selection held tor prcmonon to the cest of senior clerks, mough he may have
hlgher seniority ? -.1n the cadre of § jumor clerks.

It appears, t_he applicants have dcliberately created the question of “top
and bottom” only to create a confusion 'betbr'e the Hon'ble Tribunal. It was

already clearly stated as 1o why thefe existed difference between the two seniority

lists ie. list dated 26/04/2000 and dated 13/12/2001. The subsequent fist dated

13/12/01 embodied the correct seniority position of applicants. It was also cleaﬁ_v '

stated that the seniority list was re-casted on consideration of appeals of the
applicants and GM (P)ML(G’s instructions issued under ietter no- E/255/101/7(S)
unwarranted, intentional and false and hence emphatically denied herewith. The
present O.A.has been filed by the anpli(;ant on 18/07/2002 ey so only. Evcn

tough the Iettcr no ES/26/NBO dt.28/12/01 addressed to GM(P)/I\/ILG the
0= Lo ey 13 .12.01

DF‘OS/NBQ informed (rM(P)/ML(”‘ about this and COS/MLG and CDMS/NBQ :

conﬁzmeci that recasting of seniority of the apniican’t giving them the higher.

4
fg‘lr

#fees AT “E-‘;L'ﬁ’

Pt-I dt.15-16/10/2001. The allegations of fabrication and mal-intention are quite |

semonty posmon has been in accordance with G\/I(P)/I\H,G $ mstrucnon -

dt.15/10/01 /The letter of APO/M&S for G\/I/P/ML(J no E/255/101/1(S) Pt-I :

dt.28/02f2002 addressed 10 DC:OS/NBQ issned in response 0 DCOS/NB_Q’S letter
dt.28/12/01 also clearly shows that the senionty list (corrected) dt. 1‘3/12;01 was
issuned. The allegauons of apphcants to the contrary are denied. It is an admitted
fact (as revcaled trom list dated 26.04.2000) that all the persons (.respondem nos 9
to 18) were initially appointed in the railway service prior io 19.05.90 m ‘i)’ class

category and they were promoted in ‘C’ class category (jr. clerk) in 1992 and

thereatter(i.e. after appointment of the applicants who were appomted on

Contd.... 6
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compassionate grounds in 1990, 1991) and the anomaly regarding assignment of’

pa
o
'

a&sa W‘ﬂ' AFAF -f

7 GuTEAA |
- Depot

o~

seniority remained for qmte sometime tﬂl it was couectecL subseauentlv But this -

~

o re 4,
Sr. Materials Manager

A anomalv did not effect the prospcct of their passing the selectﬁon test and then

bas1c senjority though m the meantime, till seniority poqnon was recasted, some

N. E. Rly. New Bornyaiga

statf as mentioned in the office order dated 17.04.00 (who passed the suitability
test for senior clerks) had to be pr,omotedkfor management ot office works and the

. applicants were already assured that they would not loose any seniority or benefit

L~

\ of pr‘omgtidn provided they alsb qualify themselves for the senior clerk test. But '
‘ _ o : .
as they could not qualify for the post, they could not be promoted whereas in the
wiitten test heid in July 2002, their juniors Sr1 Jadav Basumatary, Sri S B Seth,‘
Sri § K Tha, 'Sri S P Balmiki have qualitied for pi‘omotion as sr clerk and they
were.promoted vide office order dated 23.07.02..

6) ‘That with -rega_rd 1o allegétions ~made at paragraph 7 of the 'rejdinder, it is
submitted that it is qﬁite incorrect that 'thc statement in the paragiaph of the
written statement becomes infidlctuous and are afierthought plea and incbnsiétent;

A clear reading of the letter-dated 131.10.00 ‘clearly shows that the letter of
31.10.00 was issued to thé applicanis inIbﬂniné them about the disposal of then B
appeal. .~ ) ' _ = “L—

7) That, the ailegauons as made at palagraphs 8,9, 10, 11 and 12 of the rejoinder are

| henby demed Ail such allegations are haselcss and are not tenabie undel law anci

the fact of the case. In this connection the answermng 1esp0ndents clo helebv ' :
reiterate and reaftirm statements made at paragmphs 10, 11, 12, 13, 14, 15, 16, 17, ;

18 and 19 of the written statements. -

. Contd....7
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N. F. Rly. New Bonyaigann

It is also emphatically denied that the action of the respondents are
ultravires or there has been infringement of statutow provisions or rules of

Railways or that holding of written test on 22.07.2002 was not in coniorrmw with

qe e WA, 9 Farsaia |

o
Sr. Materials Manager

wfess gy srafsra: -

the rules of the written test. It is aiso submiﬁed that the contentions of ihe

applicants are based on hypothesis and not on reality and the applicant’s are éut to

v

strictest proof of their contentions.

It is aiso quit; apparent that, for their ill luck they shouid blame themselves.
Seniority list has bcen corrected and till .scmoﬁt_\} could‘ be re-casted, some.
promotions had to be made but this could not atiect their future pfospect and
pay/service benetits etc. provided ihey could quality in the _selection which was
also held for them.

It is a wild éiiegation that there had béen unfair play against ali cannons of
justice under the sun or the applicants were victimized for vested interest.

| It 15 also denied that there had been any violatioﬁ of the Railway Board
rules dt. 23/07/54 or codal pr ovisions unrier rule 228 of IREM Voi. 1989 and rule . ":
2927 R-Ilin gwmg erroneous promotion to the juniors of the apphcant o Bovan M
Vol et  Cltae —dL O Ro2nn o
As stated earlier, work necessarily prompted for arrangmg promot1on ot
qualified hands and the applicants could gei their higher promotion and all

benetits with retrospective effect if they could quality in the selection.

'8) That all action taken the case are quite legal, valid and proper and were taken afier
- ’ ) N OO N <
due application of mind. o~oX AR5 Roy (u-n«..w o""q"“l"“‘j "*d‘“‘"ﬁ .
That it is submitted that under the fact and circumstances of the case, the

rejoinder is fit to be dismissed.

 Contd... 8
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VERIFICATION

Bongaigaon, do hereby solemniy aftirm and state that whaiever have been state at
paragraphs 1 and 3 of this reply are true fo my knowledge and those made in}
paragraphs 4.5 and 6 of this reply are based on information as gathered from record of
the case which I believe to be true and the rest aré my humble submussion before the

Hon’ble Tribunai and I sign this veritication this 21%" of March'03,

e

NORTHEAST FRONTIER RAILWAY
afcss qravy AHGE - fedt |
FUR A—NQ{RW RYSTITE mﬁB’UNDENI
8r. Materials Manager - I.Jc_pot.
& F. Rly. New Bonyaigaon.:
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H Summarised statement of the marks secured in the written suitability test by
the -difgferent candidates/ staff for pomotion of sr. Clerk /G under DCOS/NFR/NBQ in
. diffargnt years. o >
u '
Names Respondent No. Agst. Notification Date & Year Marks Secured
: ! No. & Date
P
1. Sri §-isir Das (S.C) 09 ES/34/NBQ 16/09/96 72
J of 23/08/96 :
2. }ljtanendra ch.Wary 18 ES/34/NBQ 07/04/00
1}, of 13/04/2000 ISP
3. ‘| Subrata Dey 16 ~-do- T do- 61 :
) i’ _ A [
4. “| S!P Benarjee 13~  -do- -do- 61
5.8mt Kiran BalaRoy 12 -do- -do- 62
6. Sri J%ay Karan 11 -do- -do-
7. Sul';t!)has Ch.Sarkar 10  -do- -do- 61
! -
8. “V. lﬂh( Chowdhury 14 -do- ~-do- ,
9. “ Rarll;{) Naresh Roy 15 -do- -do- : 61
10. P.‘Fé.‘Bhowmick 17 -do- | -do- 60
‘1 . .
11. Jadov Basumatary New Candidates ES/1/NBQ 08/07/02 73
! _ Selected  of 05/06/02
” 12.¢ S.Ki.Jha ! -do- ~ -do- _ 60
. ! )
T 13. ¢ TS.B] Seth “ -do- -do- - 69 %
.
14. £.P;;B-aimiki “ -do- -do- | 65
15.¢ ﬂlatﬁakanta Das Applicants -do- . 22/07/02(absenteeSel.) 19
18, ¢ 'K.C{K‘Iﬂﬂlklr, o vdo- Wer 47
e el e ,11 P I

!
N.B. Pas$ Marks 60




